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INTR.ODUCTION 

I, the Chairman, Committoc on Public Undertakingl having been 
authorised by the Committee to submit the Report on their behalf, presont 
this 3rd Report on Action Taken by Government on the recommendations 
contained in the 61st Report of the Committee on Public Undertakings 
(Bi.hth Lok Sabha) on India Tourism Development Corporation Limited, 

2. The 611t Report of tbe Committee on Public Undertakina. was 
prOlOnted to Lok Sabha on 26 July, 1989. Replies of Government to all the 
recommendations contained in the Report were received on 29 January, 1990. 
The Committee considered and adopted this report at tbeir sittings held on 
22 Juno, and 8 Augu.t. J99O. 

3. An analyds of tho action taien by OOVCll'Dment on the 
recommendations contained in the 611t Report (1989·90) of the Committee is 
given In appondlx III. 

NIW DBLHI: 
Aupl' 22. 1990 
Sra.,Q1IQ 31, /9/2 (Saka) 

(v) 

BAS"OBB ACHARIA 
Chili"""" 

Commltt~~ on Public Undertakm,' 



CHAPTER I 

REPORT 

The Report of the Committee deals with the action taken by Government 
on tbe recommendations contained in tbe Sixty-First Report (Eighth Lok 
Sabha) of the Committee on Public Undertakings on India Tourism Develop-
ment Corporation Limited whicb was presented to Lok Sabha on 26th July, 
1989. 

2. Action Taken Notes have been received from Government in respect 
of all the 34 recommendations contained in the Report. These have been 
categorised as follows :-

(i) Recommendiltionr/oruervatiolU that have been accepted by Govemment 
SI. Nos. 3,4,6-11.13.17, J8. 20,27-29,3] and 32. 

(ii) Recommendlltlons/observatlon6 which the Committee do not MII,e to 
pursue In view o/Government's replies. 
SJ. Nos. 21-~23, 25 and 26 

(iii) Rl'commendatlons/observations in respect o/whlch replies o/Gope,.". 
mml have not been accepted by the Committee. 
SI. Nos. 1.2, 5, 12, 14. 15-16, 14 and 30 

(jv) Recommendatlons/observlJtions in respect 0/ which./inal ,epliel oj 
Government IJre Jtlll awaited. 
SI. Nos. : 9. 33 and 34 

3. Tbe Committee desire tbat tbe final replies iD respeet of 
reeommeadatioa8 ror which only Interim replies have been liven by Govenmnt 
should be furnished to tbe Committee expeditioDs.,. 

The Committee will noW deal with the action taken by Government on 
some of their recommendations. 

A. Setting up 0/ National Touri.fm B()ard 

Recommendation SI. No. I (Paragraph 1.28) 

4. The Committee had expressed the fceling thdt there was lot of 
overlapping of functions among the different agencies involved in the deve-
lopment of tourism. While emphasising the need to evolve an intergrated 
approach towards development and promotion ,)f tourism in the country. 
tbe Committee had desired that a decision in r~$ard to the setting up of tbe 
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proposed National Tourism Board nft the lines of the Railway Board .1 
recommended by the National Committee on Tourism should be taken soon. 
The Tourism Board should be equipped with suftleient powets to enabte it to 
effectively control the activities of differc'nt agencies. 

5. Government have statoci in tbeit' reply that no decision has been 
taken about setting up of a National Tourism Board. The Department of 
Tourism has regular meetings with the State Governments and other agencies 
involved in the promotion of"tourism for adopting an integrated approach 
towards development of tourism in the country. 

6. The Committee are .... .", 0'"" ""MIt ..... 10 far _ ..... h.s 
heen taken by the Govern_nt .boIIt the eettill. up of • N.tional Tourllm 
Board although the Government had informed the CommltCee during nidenee 
that they woold be taking up the lIIattet With fie Cd....... thfy hoped a 
deelsloD would be taktn soon. The ptra tliat tile Depa1'tlllellt fJf Tourism ba. 
regolar meetings with the State Gonrnmftlft ... otller Ilfaeiel. illvol~f. In 
tbe promotion of tourism Is hlrdly coa,lDdlal to tbe Committee. They "oald. 
tberefore. reiterate tbat a decision ia re.anl to IlettiDg up of a National Tourism 
Board should be taken wltbout furtber del.y with a vie" to nolve aa IDtelrated 
approach to"ards developmeat alCI promotloli of tourism in the co.try.Dd to 
eft'ectlYcly control the actiYitles of di8'erellt aleDOia iavol,ed I. this leld. 

B. Reimbursement of loss~s incurred ou un/able un,iable '. 

RecommendatiGB SI. No.2 (Para.raph 1.29) 

7. The Committee were informed that it had been decided that instead 
of going in for Five Star Hotels except in certain places to fill up the missing 
links like Bombay and Madras, ITDC should go in for lower catc,ory hotels 
which the private sector was still not finding «:onomicaUy viable in many 
new areas. The Committee had Jesired the Government to ensure that 
ITDC. as a commercial organisation was not put to loss by enterJdg into 
such unviable areas and whenever it is required to do so, the Jones shouJd be 
made good by the Government. 

8. According to the Government's reply it hall been tho go'fernmeDt 
policy in the Ministry of Finance that whenever a Public Sector Undertating 
is overall making profit (as in the cale of lTDC) no reimbursement ." pafellt 
Ministry of losses by individual units il allowed. However, whoever the 
public sector undertaking as a whole is running in Joss, the Miniatry of 
Finance is prepared to consider reimbursement of such 10.ae •. 



t. tile Committee letetbet as per tbe present GOferllbU!Dt polic)" wbeb-
efer a p" .. ac ·teetor .... r ...... is ofelall making profit no reimbursement by 
parent Ministry of losses by iaditidual uaits is allowed. However. tbey are of 
tbe oplnioD tbat in order to depict a trDe picture of tbe financial state of a 
public uadertaklDg, it sbould be reim.bursed tbe losses incurred on units beiag 
ruu on the directions of Government enD if tbe undertaking is overall making 
profit. The Committee tberefore, recommead tbat tbe Government sbould 
"view their present policy in regard to reimbursement of losses incurred by 
public undertakinKs on commercially unvlable anlts being operated by tbem at 
the Government's lastaace. 

C. Me,.ge,. of Bel and "DC 

Recommendation SI. No.5 (Paragrapb 1.32) 

10. Thc Ministry of Civil Aviation and Tourism had informed tbe 
Committee that it had been decided to process the case for merger of Hotel 
Corporation of India Ltd. and i TDC in order to improve the functioning 
of HCI, to ensure coordinated operations and a more extensive and well-
integrated accommodation network. The Committee had recommended that 
tbis should be implemented without allY further delay. 

11. In their reply. the Go\'crnment have now stated that the question of 
merger of HCI with lTOC has been dropped for the present. 

12. The Committee are 8IIocked to Bote that tbe decision taken earlier b, 
tbe Government to merge tbe two Corporations is not being implemented DOW. 

08 tbe contrary tbe Committee bave lK'en informed tbat tbe questioD of merger 
bas been dropped for tbe present. Tbe Government bave Rot even cared to 
apprise tbe Committee of tbe reasoQs for dnpping tbe question. Tbe Committee 
CaDnot belp expresl)ing tbeir displeasure over tbe maDner in wbicb tbe 
GoverBDtt'at baYe reyened tbeir d, .. cisiou. l'be Committee reiterate tbeir 
recom.eoda"un matle io tlteir.-.b Re art (1981·81) aad 6hit Report (1989-90) 
tbat tbe Hotel Corporation of: ladia shoa.ld lie merged witb lTDC to avoid over-
tappiag of fuDCtiCNIs .• f tbe two. public sector compaaies and avoid un8tceuary 
oompedti1)a wltlHo tbe ...... ic .ctor. 

D. Marketing of ITDC prope,.ties 

Recommendation S. No. 8 (Paragrapb 1.35) 

13. ,Whilt co.mm~Dting on the performance of !TOC hotels the 
COQlf1ULtee had observed that an area which had so far been negelectcd wall 
marketq. They luad emphasised the need for ITOC to step-up its marketing 
effortli in domestic as well as international markets substantially. They had 



"t. tl.eCo_lttee .reBOt condnced wUh the reply tbat it is OIIly tbrough 
_tlel'tiumettt ad .... qul'llt ~Iutioo by a Committee tbat tbe aUotme.t of 
....... III tile Shoppiag A.eafts of ITDe hotels to parties of good staading aad 
","'n~u "'eD",". Tbey are of the liew tbat this can also be adJieved If 
tbc shops arc auctto ..... by providing tile necNisllry pre.coaditions for eligibility. 
ID fact this would oot ooly eliminate any loopboles in tbe present system but 
mltlll also be more remun~rative to I rnc. The Committee, therefore. reiterate 
ttnat staops in the Shoppinl Arcades of ITDC hotels sbould be alloted tbrough 
.aflIea. 

Recommendations SI. Nos. 15 & J6 (Paragrapb 3.27·3.28) 

22. The Committee had expresed shock over the dismal performanl:e 
of Ashok Travels and Tour~ Division (ATT) of ITDC. They had Ob~l'lvcd 
that even after re·organisation of the Division in May, 1983, it incurred a 
Joss ofRs. 177.65 lakhs during the five years from 1983·84 to J987-~8. 

The loIS per kilometre on operation of JTDC's vehicles during 1987·88 
W&S lb. 2145 for Ambassador cars, and Rs. 4. I 2 for Mcrcedcz cars Rs. 1.93 for 
coaches. W"i~e the Joss in transport unit~ was stated to be due tu !TDC's 
inab;lily to c(;)mpete with small operators. the Committee had .obsl:rved that 
one of the reasons for closure of t ransporl units since the restructuring of 
A TT was admittedly lack of effective control from the Headquarters or 
from the Regional offices. They had also pointed {lut that the fleet ~taff 
ratio in the ATf increased from 1 : 1.7 at the end of 1982·83 to I ; 3.2 at tht: 
end of 1987-88 wbil.:h obviously contributed to the rise in wage 1:0:>1 per 
vehicle which I.:ould have been avoided had there been proper redeployment 
of manpower. The Committee bad, therefore, recommended that in future 
whenever tbe fleet strength at a unit i~ redul:cd, the staff should bl~ redt:ployed 
in other tranliport units or in other Divisions of thc Corporation. Norms 
should be laKi down for fle.:t to stall ratIO lilld the loamc should be adhered 
to. 

23. In their reply, the Government have stated that !TDC's Transport 
Division (presently forming part of the Ashok Travels and Tours) was formed 
to 'Meet the trll11sporation needs of the tourists in emerging tourist destina-
ricms'and ITDC's role was at that time rc(:ognilol'ti as one of u path liilder and 
that tl would withdraw when private operators clltered the bsilles~; 

oen~uently ITDC dOled nine transport units in stages since 1983. 1 roc 
,1Mt •. furtRer reduction in its fleet and will finally retain a hardcore of 
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approximately 50 vehicles at locations where commerciaJ viability of trans-
port operations can be assured. Thus against a plalmeci fleet Of SQ, 'leh101es, 
the manpower re4uired by HDC would be 85 .. par the norm of fteat· to,...cr 
ratio I : 1.7. It wou Id take several years to relocate the ~u. ItiII4 in 
ITDC's other business functions {overmanned at prelteDt}. ud, tia..rote 
would really materialise from natural wastqo i.e. Jletircmcntttlresi,nations 
and earlier rettrement&. 

24. The Committeo fall to .. dorstand ".y the reRpIoy .... of ... to Ite 
rendered ~'Urplu!J "8[1; not pl.nnd "ben it ".. coRte.pt..eII even ., die dIIw of 
formation of ITDC's Transport Division tbat tbe company "ould wltbdraw fNID 
tbe transport business "ben private operators entered tbe busiDe... As a result 
of the lack of proper planning, thl' Company now findi!ltself in a lituation wbere 
on thl' onl' band more staff is np{·ted to be reool'red surplus upon tbe redoc:tioD 
in fleet. on the other it would be uoable to redeploy tbem in Its other bulneu 
functions which are already overmanned. The Co ... Utee cllllDOt llelp expressing 
tbl'ir di<lsatisfaction over such st.1f of aWairs. Dey deei,e .... t Goveroaaeot 
should consider formulating a Voluntary Retirement Selleme 10 tile Comp.y. 

If lndf'l'endent Enquiry against Sr. Vice Presldmt (C tf p) 

RecommeDdatioD S. No. 24 (Par.,r.pb 4.41 .ad 4.42) 

25. The Committr-t' had referred a number of compiaiDts received by 
them against Shri a.N. Verma, Senior Vice-President (Coordiaaawa •• d 
Personnel) in JTDC to the Ministry of Civil Aviation and Tourism. As the 
complaints were of a 8eriolffl nature including cOlllplaint&felMdina vic:timisa· 
tion of officers, showing favouritism in recruitmemt and prometiOO8, shielding 
some officials by using his influence, drawing of excess )aQus, renl by producing 
false house rent declarations etc., the Committee bad desired thai it would be 
in the overall interest of !TOC to hold an independent enquiry into the 
allegations. The Committee had also desired to bt appriNd of the results 
of the enquiry. 

26. In their reply thl! Government have informed tbe Committee that 
the Ministry of Civil Aviation and T"urism have made a confidcDtial enquiry 
in the matter relating to the various alle&ations against Shri O.N. Verma 
after obtaining the relevant files from the HOC. None of the alle,ations 
against Shrj Verma was proved. 
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27. TIle Coaualttee had reeommended an lndepeadeat eaqalry lato the 
..... ttou ag.lntt Shrl O.N. Verma. Senior VIee-PeesideBt (Coord'DatloD aDd 
Persoaael) In IYDC. However. Instea. or having .D eaqalry coadacted by 
aD IDcIepelNleat lJody like tbe CVC, tile Goverament merely made a departmeDtai 
eIMIalry JD 1M matter. The Committee take a very serloas view of the fad that 
tbe Government did Dot Implement their reeommendatloa ID Its trae .plrlt. 
They reiterate their earlier reeommendatloa tbat aD enquiry be eoadacted lilto 
tbe allegatioDs agaiDlt the SeDlor Vice President (C&P). ITDC by the eve 
.hleb il 8D IndepeadeDt body. The COllllllittee would allo Db to be apprlled 
of tile rnu.t. of this euqulry together with the .etiOil takea thereoa at the 

. e.rI .... 

I· Deficiencies in Vigilance Division 

R.ecommendatlOD S. No. 29 (Par.eraph No. ".47) 

28. The Committee had pointed out that out of tbe 18 cases regi8terod by 
CDI during 1977·78 to 1987·88 Bgainst the officials of ITDC. only 7 cases were 
registered at the instance of ITDe. 'rhe CMD of the Corporation admitted 
during hit evidence before the Committee tbat ITDC's security did not know 
about tbese cases which CBI deemed it prudent to investigate. The Committee 
had desired that fTOC should take immediate steps for streamlining the 
functioning of the Division. 

29. The Government in their reply have stated that as per instructions 
. contained in the Vigilance Manual. as a ,eneral rule investiption of the 
types given below should be entrusted to CDI : 

(I) AllegRtions involving offences punishable under Law which the 
Delhi Special Police 6stablishment are authoriled to investigate 
such as Offences involving bribery, corruption. for,ery, cheating. 
criminal breacb of trust. falsification of records etc. 

(2) P081C88ion of aSlet~ disproportionate to known sources of income. 

(3) Cases in which the allegations are such that their truth can not be 
ascertained without makin, inquiries from non·official persons or 
those involving examination of non-government records, books of 
account8 etc. and 

,(4) Other casel of complicated nalUrc requiring C&pcrt police 
jnveltiptioQ. 



It has been further stated that the ITDC Vigilance and CDI are two 
ja4~peQdent ftscpciell required to perform somewhat identical functions. CDI 
*r.l~$ on aU-India basis lind have wide resources as weJl as wide power. 
of npt pnly cOQ4uct;ng independent investigation hut also launching prosecu-
tion ulldcr relevant provisioQs of law. On the other hand anti-corruption 
role of Vigilance flepartment is confined within the Corporation and it 
functions with limited resources. Of the cases registered by CDI suo-molo 
.pinst ITDC officials. 2 cases pertain to possession of assets disproportionate 
CP ,be known sources of income, one case relates to cheat ins and misappro-
priation of Government stores, 3 cases relate to misuse of official position 
and in 5 Cllles Qutside parties (non-IT DC person nel) were required to be 
questioned. Thus, the above I I cases investigated by the COl during the 
period 1977-7·~ to )Q87-88 are Ily and large of the category which have to be 
ioYOItiptc4i py the CBI. 10 order to further strcamline the functioning of 
Vilih\l~ce Divi.ion. e"illtins strength has been augmented by fiUing up the 
'Glnl positions. PfQPosaJ for further augmenting the staff-strength is 
qad,r IIClive c:on,idcratipn. Anti-corruption efforts have been further geared 
up. },fllxjlTlUru emphllsis is being Jaid on preventive vigilance. 

30. All ..... .., observed by the Committee, of the 18 casel registered 
.,CRI jart.. 1977·78 to 198'-8' .. aiDlIt offieials of IToe. 11 caleS were 
nJIIPred "y CDI luo-molo. Jt Is now ohviotHl Crom Government', reply that 
d these 11 cases "ere by and large or the category which ougbt to have been 
.ruted to CDI by ITDC itselr as per the instructions contained iD Itl 
VItUawee MtlRal. The fad that this wall oot dooe, poery reflects 00 the 
faDetlontng or VIgilance DlvftJon of ITDC. The Committee hope that ... 
lanetlonlog wo". now IN! streamlined in order to ensure that antl-eorrapdoe 
efforts are falty geared up an. DO cales of malpractices go unnoticed. 

1. Lowering of penalty recommended by eBI 
Recpmqlrndatioo SI. No. 30 \Paragraph 4.481 

31. The CommiHee had observed that (lut of the 16 cases where CDI 
"eport had been receiveu during 1977-78 to 1987·88. in 6 cases involving 
8 officers, lower penalty thun that recommended by CIlJ was imposed. The 
C4»mAliUee bAd poiJlted out that of the 8 officers concerned, 04 were exonerated 
wbiJe 3 we:rt: just issued warnin~ letters whereas the COl had recommende4 
IM,jor penalty Qlainst all of thern. thus almost ignoring the rccommendlltiOl1' 
pf CDI. Tboy h,d recomroen~ed that 'lince eDT is the top central investigatiJl' 
.ICfICY. tll~ facIa of each such case where disciplinary authority decided 
Qiliauudy w IOW~f (jown tile penalty recommended by CBI, should be p"t 
forward before the Board in the regular meetings and decision be takeq 
ebere.fter with the cOQcurrence of the Board. 
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3:'. The Government have stated in their reply as follows: 

"(a) that the IT DC has its own Conduct Discipline and Appeal 
Rules/Standing Orders, wherein the Disciplinary/Appellant Authority 
have been defined in respect of various catelories of employees'; 
that the concerned Disciplinary/Appellant Authority have to elerciSe ' 
their mind in awarding punishment to employees on the basis of the 
findings of the Enquiry Officer ; 

(b) that the CBI makes recommendations for initiating disciplinary 
action and issue of charge-sheet either for major penalty action or 
for minor penalty action and does not recommend imposition of 
penalty; 

(c) that the recommendations of the CBI with regard to iDitiatin, of 
disciplinary action is adhered to in the ITDC. The imposition of 
the penalty on the delinquent ofticer is decided on the basis of 
proven charges. taking into account the gravity of the misconduct 
on the part of the employees and this decision has to be based on 
his independent assessment and cannot be influenced by any other 
authority'a~ency ; and hence taking of decision in such matters with 
the concurrence of the Board would be violative of the principle of 
natural justice and bad in law." • 

33. 1 he Committee are informed tbat tile CBI .. kit nco .......... lor 
IaItlating disciplinary action and Issue of cbarp-UeeteJtlaer for m.Jor pea.lt)' 
.alon or (or minor penalty action and does Dot recom.end a.pOIItIOD of pea.lt'. 
Punishment is nwardtd by tht' dlSC:iplioary authorlty to emplo,ees oa the b_ 
of findings o( the EOIlulry Offic('r. Tbe Committee c.aaot IleJp exprealD, the.ir 
dissatlscatlon over the rerly of tbe Go":'ernmeDt. Of 8 oftlcer •• g ..... wbom 
major p('nalty was r('commended by CBI." were exonerated .nd 3 were simply 
issued warning letters. The Committee raU to uDderstand.s to wby tile 
recomm('ndalion of CBI (or major peoalty in all these cases was tot.U,1ponI 
by I.T.D.C. The Committee find tb.t .ecordinl to BPE guldeUaes 1. rqant 
to cases of departmental action agaiDst tbe employee. cbupd wlfh cornptloli, 
bribery etc.. tbe findings of eaquiries conducted .galDst sacb employees .boahl 
be reported to the Board of Dfrectors, Admlnl.tratl,e MiDlstries and tile Central 
Vigilance Commission. It appears tb.t tbe ITDC did Dot .. bera to ~ 
pld('lInes. The Committee hope tbat In fature ITDC woald strictly adhere to 
tbe guidelines laid down by the OPE aad would .treqtheD tbelr ,I,II.ace .... up 
In CODsultatlon with the Chief Villilance Co_I.IIoMr. 



," 
ltECOMMENDATIONS THAT HAVE BEEN ACCEPTED 

BY GOVERNMENT 

(Ilecoaa.".ttoa No.3, Para No. 1.30) 

The Committee feel tbat tbere is lot of sc:ope for development tourism 
along tbe Indian coasts. They de.ire tbat tbe feasibility of introducing 
.ervices of Sbippin, Corporation of India liners along the coasts .hould be 
seriou.ly examined. In committee's view ITDC can be involved in this scheme 
in " bi, way .. part of their developmenta] ro]e. 

Rep., of the Go,enmeDt 

It bas not been considered administratively feasible and cconomica]Jy 
viable by Department of Tourism to introduce liner service along the coast 
line by Shipping Corporation of India/ITDC. 

[Mini.try of Commerce & Tourism (Department of Tourism) O.M. 
No. 8/1 13/87-PSU (T) - Vol, II dated 22nd January 1990] 

(RecommeedatloD No.4, Para No. 1.31) 

'In terms of the recommendations of the Administrative Reforms 
Commission made in 1967 regarding formulation of a statement on the 
objectives and obJilations of the Public Enterprises and subsequent guidelines 
issued by the Bureau of Public Enterprises on the subject, the Public 
Bnterprises were required to Jay down broad principles for detcrminin~ their 
precise financial and economic obligations. However, the Committee regret 
to observe that the micro-objectives formulated by ITDC which also have the 
approval of the Department of Tourism, Planning Commission and Ministry 
of Finance. are too general. These objectives include inter alia improved 
corporate profitabiJity for attaining self-s\lstained growth, increasing foreign 
e~chanae earnings, promotion of domestic tourism etc. and do not lay down 
af.1Y specific taraets re,ardiog return on investment. growlh rate in respect of 
turnover, foreign excbanae earnings, internal generation of resources, number 
of domestic and foreign tourists etc. The committee were not at all happy to 
Jc41c,D. tbat tarlels with respect to tbese were fixed each year in the annual 

11 



budaets of the! Corporation. The committee. therefore, f.COOlDIDODded that 
the micro-objectives of ITDe sbould be reformulated so u to make them 
more specific to facilitate a meaningful appraisal of the performance of the 
Corporation by Government and Parliament. 

A Corpotate Planning Division has been let up fb ITbC. asafpllll to It 
i"ter Gila the responsibility for preparatloh of ttbC1• AunUdl Plln abd 'ife. 
Var Plans. 

Tho draft 8tb Five Year Plan (l99().95) aims at achievi ... in specilc 
terms the fonowing micro-objectives by ITDC : 

(a) to increase the existing capacity of 400S rooml to 5435 rooms under 
the Asbok Group (i.e. oWn. joint venture and .. analed properties) 
by 1994-95; '-. 

(b) to refurbish all the Ashok Group Hate's by 1991·.2 and to enaure 
thereafter keeping them contemporary; 

(c) to computerise lTOC's business operations by 1994-9~; 

(d) to restructure Janpath, LOtti and Ranjit Hotels in Delhi throup 
conaboration arrangements (without involving lTOC's investment) 
in order to fully exploit the locational advantage of these propertica; 

(e) to refurbish all Duty Free Shops by 1990·91 and to offt:r ,UatollOr 
service and products consistent with competitive standards; and 

(f) to develop Ashok Travels &; Tours as a profttable instrument for 
supporting the growth of dome.tic louriats. 



humcltll : 

to achievo tho followina tarpt. : 
---.---- ---.- --_._-_._- -.------

- Salos Tumover 
- OperatiDa Profit 
- Proat before tax 
- Profit after tax 
- Interest 
- Depreciation 
- %age return on Enquity 
- %Ige return on Capital 

Emplo~ 

'(i) before tax . 
(If) after tax 

-. Profit before tal/turnover 
ratio 

- Prolt after to/turnover 
ratio 

Foniln &cluuwe eM,"",' 
- DirKt 
- Indirect (estimated) 

From 
1988·89 

To 
1994-95 

(Rupees in crores) 

106.00 
17.66 

9.68 
6.05 
3.00 
4.98 

10.8" 

10.58% 
6.61% 

9.J3% 

5.71% 

22.00 
25.00 

239.00 
43.62 
26.91 
11.97 
S.S! 

11.20 
11.7% 

20.7% 
9.2% 

11.26% 

5.00% 

61.01.1 
55.00 

-----". -. -._ .. "" .. -... _ .. _--------------------
ToIIIl: 

FilUlllclllg 0/ Flrt- Year Pia" 

- Internal lenora lion 
- IIU __ ., IUpport 
- &teroal borrowiol' 

47.00 

7th Plaa 

118.00 

Draft 

Itla Plan 

(Rupeel ill cr.ofts) 

16.92 
21 .... 
'.70 

29.00 
12.00 
34.00 



(;U~61 Night8 

achieve increase in guest nights as iUlder :-

From To 

Ouests nights 1988-89 1994-95 

(fiaures in lath.) 
- Foreign 6.46 '.66 
- Indian 7.51 7.67 

13.97 16.3' 

Hu""", Resou,.ce Dnelopmelll 

More emphasis will be given for imp~vement in quality of service. Por 
this purpose, it is aimed at achieving the target of impartinl training to ' sooo 
employees upto 1994-95 (the lalt year of the Eighth Plan) as against the 
training given to 1200 employees in 1988·89. 

[Ministry of Commerce & Touriam (Department of Tourism) 
O.M. No. 8/113/87-PSU(T) Vol. II dt. 22 Ian. 90) 

Reeommeadatl_ No.6, Para No. 1.33 
"-" 

The Committee have been informed that in some states Tourism has been 
declared as an industry while in some otber States only hotels have been 
declared as industry. Such declaration reportedly entitled the industry to get 
certain concession. lik~ sales tax exemption for a period of three yean, 
exemption of registration and stamp duty involving Jand, supply of water and 
po"er at concessiona) rates and flnancial subsidy for new projects etc. The 
Committee would suggest that in order to give a boost to tourism, immediate 
steps shOUld be taken for declaring tourism as an industry throughout the 
country. 

Reply 01 the auv_at 
It was decided in 19K6 in the National Development Council meeting to 

declare tourism as an industry. In pursuance of this decision, a number of 
financial and fiscal incentives to attract private sector to invest in touriam 
inatrutructure have been announced by government in the Jast 2·3 yearl with 
the following concessions : 

(i) Subsidy for preparation of feasibility/project report • . 
(ii' Inceptive for trainioal0(l81 man-power. 



(ill) Augmenting availalility of fundi from State Financial Corporations. 

(jv) Concessions in ele(1tricity and water charles. 

(v) Allocation of land at conCClsional rates. 

These concessions would ~ over and above what is already 
available under other developmental schemes of the Central 
Government like Interest Subsidy. Transport Subsidy. etc. 

The following States/Union Territories have declared tourism as an 
Jndustry : 

Sta/~1 : 

1. Himacbal Pradesh 
4. Arunacbal Pradesb 
7. Haryana 

10 • .Tripura 

IS. Karnataka 

lInlon Jr,rritorils 
1. Andamans and Nicobar 
3. Dadra and Nagar Haveli 

2. Megbalaya 

S. Kerala 
8. Tamil Nadu 

II. Manipur 

14.00a 

3. Uttar Pradesh 

6. Andhra Pradesh 
9. Bihar 

12. Assam 

2. Lakshadweep 

The following States bave declared hotel as industry : 

1.: Orissa 2. West Bengal 3. Rajasthan 4. Punjab 

Simultaneously. Department of Tourism is making sincere eft'orts to 
persuade the remaining States to declar~ tourism/hotel as indUitry and it is 
hoped that they will also follow other States. 

[Ministry of Commerce &: Tourism (Department of Tourism 
O.M. No. 8/lll/87-PSU(T) Vol. II dated 22nd January 19901 

Reeommendatloa No.7. Para Nos. 2.33 &, 2.34 

ItDC has at present 24 hotels of which I 1 belong to 3-star, 2-star and 
I-star category. The Committee notice that over the years. the average 
room occupancy of ITDC botels has been lower than that of private sector 
hotels in all categories, particularly in 3-star. 2- star and I-star categories. 
Duriag'the year 1987-88, tbe average occupancy of 3-&tlr, 2-star and J~ 



star lotok in private leCtor was 74.2. 66.7 and 68.7. The correapondinl 
figures for ITDC hotels were 60.41 and 32 respectively. SjJpilady. tbe 
percentage of profit (before tax. interest & depreciation) to tum-over durin, 
tbe years 1985-86, 1986-87 and J987-88 wa. J9.26, 22.19 and 22.9' in 'lie case 
of a leading group of hoh:Js in private scctor. In the case of ITDC botels tbe 
corresponding figures were 17.40, 18.80 and 18.90 rclpectiveJy. The committee 
alao noticed that • of the ITOC botels incurred Josses continuoUlJy during the 
last 3 years. Needles. to .y. there iB lot of ICOpe for improvement in the 
performance of ITDC botels. 

Tbe reason advanced for lower occupancy of ITDC's botels in the 3, 2 
and I-star categories was that a majority of tbese botels are in tourist 
locations wbere occupancy levels fluctuate whereas the competing hotels being 
ia CQpUDCrcial localities do not ~ave this fluctuation. Funber. at many 
locations. ITOC's 3-star and 2-star botels bave to compete wiHI a ~-star 
botel. However, in Committee's view, lack of professional apprQacb at 
various le.eJ. bas been the main contributing factor. As was admitted by the 
CMD of tbe Corporation durillJ evidence the ability of penons concerned at 
aU levels to achieve results in a plaQQed f.~hion is very iu.porJaIl& in hotel 
industry. The Committee. therefore, need hardly emphasise that particular 
attention should be given to impart on-job training to hotel penonnel in the 
ITOC hotels in order to inculcate a sense pf competiUve..,. in the 
individuals at various levels. The Committee urIC that Ul action programme 
in this direction should be formulated soon. 

Rep., 01 tlte OoYenmellt 

So far as tbe comparisoD of average oocupancy of ITOC's 
l-atar. 2-star and 3-8tar hotals with that of tbe Private Sector 
hota.. is concerned. it may be reiterated that ITDC Hotels in tbele 
three categories are essentially located at places like Jammu, Aurenpba4. 
Khajuraho. Patna, Hassan, etcetera. Moreover. these locations are basically 
ge8IOIlU while the comparison is bein, made with Private Sector Hotels which 
arc located in the metropolitan cities as well as coQlQlorcially important 
locations. The position is therefore not comparable. The overall occupancy 
of ITDC Hotels .aurial )987-88 ucl '9'8~ Waf 70% wlaieh il a satisfactory 
position considering the fact that a majority of hotcls are on Tourilt Circuits 
whioh have leasonal business and are dependent largely on tourists trom 
.lttoad. 

Of the ciSJtt 40te1ll which have incurlod 10- for 3 cOIlIfClltin ,IMI 
ending 1987-88. two ho"1i viz Houl Ashok iuplote ud Hot.1 Nadldi 
~k, Madurai .vo lUdo proAts dwiDf 19 .... 9. With re,ard to the ol4" 



,17 

hotels, eft'ortl are being made to improve their performance through improve-
ment of product, intensive marketing and upgradation of the slcills of the 
employees. 

Close monitoreng of ITDe. quarterly performance is now being done by 
the Ministry of Tourism. 

As regards imparting on-the-job training, a batch of nine trainers has 
been identified from different units which has also been trained to impart '00-

the-job' training in various disciplines. Each trainer is expected to train 30 
personnel every month. Thus. annually these 9 trainers would cover a little 
over 3000 persons. Another batch of trainers is being identified for imparting 
trainiD. to them at the end of the current tourist season. 

This apart, language courses in French, German Russian and Japanese 
'are presently being conducted in,Delhi by ITDC which are being attended by 
70 executives llDd non-exocutives. By the end of April 1990. these employees 
would become conversant in the languages being learnt by them. 

[Ministry of Commerce &: Tourism (Department of Tourism) 
O.M. No. 8/1 13/87-PSU(T)-VoJ. II dated 22 Jan. 90] 

Reco ......... No.8, Para No. %.35 

Another atea which hal admittedly been neglected so far is marketing. 
Hote) 'iadustry being highly competitive, the need for vigorous marketing 
efforts cannot be o-.etnphaaiaed. The Committee expect the ITOC to Itep-
up its 'mltketmg' efforts' in domestic as well as international markets 
lubatantially. They also feel that placing some advertisement., projecting 
the facilitie. being offered by ITDC at djtre~nt places. on the closed circuit 
TVs provided in iti hotel rOOms would go a long way in boosting the imase of 
ITOC. The'ColOmitteC! also l1esire that the package tOllrs introduced by 
ITDC should be reassessed in order to make them more attractive for lower 
and ,middle class tourists so that the occupancy of its 3, 2 and I star hotel. 
wuld be improved ,without impinging on their profitability. 

R.ply or ,be Goverameat 

In order to step up the marketing efforts. lTDC has taken/is taking the 
, foUowing measures : 

., ~mellic ,!4:lIrkelrng 
;,' (a)S.1eI Ofttcca haye been opened in Agra, Jaipur and Patna; 

~br 'S~le8 omee's arc being opened in Pune. Bhopal and Hyderabad; 
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The Sales Offices at these' locations wUJ help jn tappiaa buliness 
houses/companies around these cities whdt remaioe4 bjtaer~ got 
called upon; 

(c) Ashok Reservation System is in the procellfl of·beiDg started whereby 
Private Sector/State Government hotels in different cities, af) over 
India will be put on a computer system for acceptance of hotel room 
reservations depending upon the status fed into the computer. This 
system heing on a reciprocal basis would open up more outlets for 
acccpting bookings in the Ashok Group of Hotels as well; and 

(d) Sales blitz on a regular basis are or8aniseci. 

International MarkNing 

(a) fTOe has appointed consolidators in vuious ~ries .ooad to 
represent the Ashok Group. Theie cOJl~arsare" GSAs for 
the railway" and therefore. would be in a bet'er poNtion to .11 'he 
Ashok Group; and 

(b) !TDC has been participating in traYelfainJ and trade meets held 
abroad hut its paiticipation in these fairs is considered inadequate 
as compared to that of the Private SectOl'. fTDC's participation is 
restricted because of inadequate foreign e&c~RJe 'r_Jcue thereby 
hampering oversea~ promotion and exposure of !TOC ptQpcrties. 
Thus, the Private Sector Hoteb ha.we adeanite edie over lTDC 
properties because not only are tbey link.ed with for. chains but 
also have offices abroad. 

Liberal Government policy in releasing foreign eXf;han&e to lTOC in 
keeping with its spcnding capacity fer this purpose ,iJ required in creating 
favourable impact in the overseas market. 

The Committee's Suggestion for screening of JTDe faciJjties on tbe close 
circuit TVs in the hotels is being implemented. A video film on ITDC 
facilities has already been made while video films on individual hotels are 
under production. 

The package tours introducd by ITDC were floated as part of lTne's 
commitment towards tourism promotion, especially for the lower and 
middle class tourists and for fulfilling its socia) objective as a Public Sector 
body. ITDC now proposes to introduce famil .. pede_ps, which wiU not only 
help the call~e of domestic tourism but will also not affect its profitltbility· 



Ib' adc1itioll". pad:ace four. are heinl made available by the Ashok 
Trawl~ ct Tou ... (Jl:rn t&esf inctude seat-in-a-coach tours for local sight-
seem, fn Dellit, Calcutta, Mldfas. Bombay, Agra, Jaipur as also to places of 
tourist interest in surround ins areas of these cities (like Delhi/Agra, Delhi/ 
J.ipur; M.dral/M.maUapuram/Kancheepuram, Madras/Tirupati; 
Auransabad/Ajanta EUora. etcerera). Recently. the ATT has tluated package 
tour. in Bombay covering Shirdhi, Sholapur. Aurallgahad besides "South 
Incfra .Panorama" package tour from Madras to the State of Tamil Nadu and 
Kanuttat'a. Fot tbe N'ottlf-Eastern State. packages have been developed for 
opeNffoo b, States and t"ese are being lold by the ATT. Tour to Lakshadweep 
and ArtlDacfi'al Pta~.b' have' afro beeh marketed. For giving buost LO tourism 
in OrjsSl, BJaubaacshwar. Konark aod !'uri are being included in the LTC 
packqcs from the ATT Unit based in Calcutta. Apart from this, special 
pack., are also ftoated during summer to hill stations like Srillagar. Kulu, 
Manali, Ooty. ShiUong, Vaisbno Devi & Mussoorie. 

[Ministry of Commerce & Tourism (Department of Tourism) 
O.M. No. 8/1l3/87-PSU(T)-Vol. 11 dated 22 Jan. 90] 

COIbIMllfl of tbe CommiUee 

(Please see para 15 of Chapter 1 of the Report) 

R.CO ....... UOD No. ,. Para No. 2.36 

The ComlDiUIe, take a serious note of the fact that 8 of the hotels of 
ITDC have been continuously incurring heavy losses from 1985 to 1988. 
Stiff co mpetiti .. from the prt-vate secto", bas been attributed to be one of the 
reasons for causing these losses. The Chairman, ITOC was, however, candid 
enough to ad1llit during tdae' evidence that low quality of products as 
compared to tbe private lle<:tor is also a contributing factor. The Committee, 
however, fail to UIlderstaallil at to why the private scctor should have edge 
over ITOC es .... iatly in vie\\' of tho f~t When it has requisite potential and 
and manpower aad it happutt to be the single organisation ..... hieh owns so 
many hotels. The- ComnMttee arc, tberefore. or the considered view that 
sortiefhing is' basically wrong Wirh tbe working of ITOe' and recommend that 
vigorous efforts need be made to idcntify the weak areas and evolve suitable 
strategies to overcome the same with a view to bring the noe hotels on par 
with the private sector. Earnest efforts are also required to be made to bring 
down tbe losses of these hotels bi devising suitable methods of c11ccks and 
controls. The Committee desire that the financial performance of these hotels 



should be reviewed regularly at the Ministerial level. Concerted eff'ortl shouid 
allO be made to· improve tbe conditions of all the hotels by developiD, hullUUl 
resources and rendering warm, friendly, persoDalised aDd hi.blyeff"tive 
lervice. 

Reply of the Go,ernaaeat 

During 1985·86 to 1987·88, losses were incurred by eiaht hotels located 
at BaD galore , Auransabad~ Khajuraho. MamaUapuram. Pataa. 
Bhubaneshwar, Madurai and Ranjit Hotel New Delhi. . Two of th~8C hotel. 
(located at Bangalore and Madurai) have made profits duriDg 1988·a9. . 

One of the main factors responsible for continuous losses hiS been that 
tbese hotels are old and have not been renovated for a lon, time and that to 
complete in the markd, they need substantial renovation. A proaramme has 
tberefore been drawn to improve these properties in a phased manuet. 
Allocations for tbis purpose have been made in respect of tbese properties u 
showD below: 

Name of the property 1989·90 1990-91 (Proposed) 
(Rupees in laths) 

1. Hotel Ranjit, New Delbi 26.85 30.08-
2. Hotel Ashok Bangalore, 75.00 45.00 

Bangalore 
3. Hotel Aurangabad Ashok. 30.00 

Auranpbad 
4. Hotel Kbajuraho Ashok. 10.00 

Khajuraho 
S. Temple Bay Aabok Beach 11.40 10.00 

Resort, Mamallapuram 
6. Hotel Patliputra Asbok. Patna 81.50 35.00 
7. Hotcl Kalinga Ashok, Bhubaneshwar 31.SO 20.00 
8. Hotel Madurai Asbok, Madurai 25.00 20.00 

251.25 200.00 -----_ ..... ------------- . ------
Insofar as marketing is concerned, consolidators have been appointed in 

selectt'd overseas markets to represent tbe Asbok Group of Hotels. Further, it 
is allO proposed to step up ITOC's participation abroad in Travel Fain IDd 
trade Meets. 



Por updating tbe skills of ITDC employees, action has been initiated tor 
imparting extensive 'on-the-job' training. A batch of nine trainers has been 
identified from different units whicb has also been trained to impart 'on-the-
job' trainins in various disciplines. Each trainer is expected to train 30 
personnel every month. Thus, annually tbese 9 trainers would cover a little 
over 3000 persons. Another batch of trainers ir. being identified for impart· 
in, training to them at the end of the current tourist season. 

This apart, language COUrsctl in French, German, Russian and Japancse 
are presently being conducted in Delbi by lTDC which are being attended by 
70 executives and non-executives. By the end of April 1990, these employees 
would become conversant in tbe languages being learnt by them. 

Thc existing systems pertaining to F & B and other controls are being 
reviewed/strengthened with a view to controlling wastage, pilferage and to 
exercise check on quality/quantity of goods etcetera. Quantified objectives 
and time-bound action plans have been formulated for each executive. Also 
the performam.")e of each botel is being monitored monthly at the Corporate! 
Ministry levels. Besides a quarterly review meeting of performance of ITDC 
is taken by Secretary (Tourism). 

The above measures are likely to improve over a period of time the 
performance of ITDC botels. 

[Ministry of Commerce & Tourism (Department of Tourism) 
OM. No. 8/1 13/17-PSU(T)-VoJ. II dated 22 Jan. 90] 

ReeomDle8datloa No. 10, Par. No. 2.37 

The Committee find tbat ITDC is not at present represented in Bombay 
and Madras. It is making efforts to construct joint venture hotels at tbese 
two places. The Committee feel that with the proposed merger of Hotel 
Corporation of India with ITDC. it should be possible for the JaUer to make 
use of HCI's two Hotels at Bombay to complete its chain and construction of 
another hotel would not be necessary. However. the Committee deBire that 
land should BOon be made available to ITDC by Government for construction 
of a hotel in Madr ... 



RePly of the Go,erltllleat 

In order to meet tbe growing need of budjet tourists, lTDC propotcl' to 
set up budget botels 00 the lines of Ashok Yatri Niwas at Now Den.; iftl Gtber 
metropolitan cities, iocludillJ Bombay and Madras. 

[Ministry of Commerce & Tourism (Department of TotlriuD) 
O.M. No. 8/113/87-PSU(T) Vol. II dated 22 Jan. 90] 

Recommelldatloa No. II, Pan No. 1.38 

Tbe Commituee are cOJistrained to observe that a number of rooma in 
ITDe botels are occupied by its officers for residential purposes. They are 
unable to agree to the contention that for business reasons the number one of 
the unit has to stay in tbe hotel. The Committee are of the view that such 
practice results in avoidable loss of revenue to tbe Corporation. They Would. 
therefore, recommend that instead of the General Managers stayjag in hotet 
rooms, the feasibility of constructing flats on the land available within the 
hotel premises, which cannot be used for generating revenue, sbouJd be 
seriously examined. The Committee caDnot but express concern over tbe 
manner in which an Ex-General Manage r is still oecupyillg 3 rooms in ltanjif 
Hotel eVen though his services have been terminated aiDc:e September, 1*. 
The Committee would like to be apprised of the result of this case pending in 
the court. 

Reply 01 the Govenameat 

The recommendations of the Committee have been noted. The 
feacibilit-y of constructing ftats on'the land ava;lable in hotel premises for 
providing residential accommodatiur. to the General Managers is being 
examined at all the ITDC hotels. ru:tion has been initiated in tbe case of 
Ashok Hotel, New Delhi and Hotel Bodhgaya. 

ITDC maintains that in the interest of maximising operational efficiency, 
it is necessary to provide GMs with accommodation Within a hotel. This 
practice is also fo/lowed by several Private Sector Hotel Chains. However, 
where surplus land t~at cannot be utilised for eeneraing revenue is available, 
such as at Asbok Hotel New Delbi, Hotel Asbok Bangalorc and Hotel 
Bodhpya, it is planned to cooltruet housing for the GMs OVer a 3-years 
period. 
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A. regards vacation of the 3 rooms occupided by the ex-OM in the RnJit 
..... Now Delhi, dte Committee WCJUld be apprised of the position all and 
when the .preme Coun livcs its decision in the matter. 

[Ministry of Commerce" Tourism (Department of Tourism) 
O.M. No. 8/J1lI87-PSU(T}-VoJ. II dated 22 Jan. 90] 

Reeomme .... tloD No. 13. ...... No.2 .• 

The Committee are informed that at present 12 callieS are pending in 
Labour/Hiah Court relating to eastwhile Akbar Hotel. Of these. 11 cases 
relate to the period prior to closure of Akbar Hotel. The Committee would 
IUSsest .that iR onter to avoid unnecessary expeuditure on litigation, which is 
already quite high as discussed in a suds~quent chapter, the feasibility of 
ae&dins the disputes relating to the already closed down Akbar Hotel across 
tbe table should be explored. 

Repl, of the Gover.meDt 

ITDC has set up • Committee to examine the pOI_Iity of settling tbe 
disputes Across the Table. 

These cases arc beil)J referred to this Committee to make efforts to settle 
them across the Table. 

fMinistry of Commerce &; Tourism (Department of Tourism) 
O.M. No. 8/113/87-PSU(T)-Vol. II dated 22 Jan. 90] 

ReeommeadatloD No. 17, Para No. 3.29 

Modter area wlKre control seems to be lacking is expenditure Oft repairs 
.. GOIISutllption of fuel. The expenditure on repairs of coaches/e_ in 
JTDC inereaaod from Rs. 33.83 lakhs in 1982-8.1 to Rs. 44.!O ..... in 
1981-88· The Committee are surprised to obse .. e that the expenditure-eo repairs 
and maintenance (inclusive of POL) of t&e two staff.cars slimed to the then 
Chairman and the then Mapagjog Director duriPJ the period 1182-83 to 
19j6-87 w .. of tbe cucier of as. 3.55 lakha. At present. vebialtsof the ATT 
are not always sent for repairs to registered saraaes. The Committee desire 
that repairs of the vehicles should invariably be done through reaistered 
garages so as to prevent any chances of malpractices. The Committee also 
note that consumption of fuel during 1987-88 was higher than the norms in 6 
of the 9 units in respect of tourist cars and 7 of the 10 units in respect of 
C41Chel. They are not satisfied with the contention that the consumption of 
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fUel is higher due to high density trame, since the cODiumption hal been 
higher in other areas also. The Committee desire that eft'cctive mealurea 
Ihould be taken to bring down the expenditure on repairs and fuel. 

Reply 01 the OOYeJ'UIeat 

The norms for consumption of fuel are as follows : 

Tlpe of ,~hlcle 
Tourist car 
Mercedes Benz 
Coach 

Norm 
, km. per Itr. 

8.S0 km. per Itr. 
3.50 km. pet Itf. 

The unitwise consumption of fuel per litre during 1988·89 is liven 
below: 

Unit Ambassador Mercedes Coaches, 
cars Benz can 

Delhi 8.9 9.7 3.4 
A.ra 10.1 9.3 3.8 
Jaipur 9.8 9.3 3.S 
Bombay 7.8 8.6 3.6 
Auranpbad 9.4 9.8 3.5 
Calcutta 8.S 6.8 .... , 

3.0 
Patna 8.9 8.1 3.1 
Varanasi 9.2 9.8 3.2 
Madras 9.S "9.1 3.3 
Bangalore 9.2 3.5 

It would be seen from the above that three has been an inprovement OD 
the consumption of fuel. While in the case of Bombay Unit. the averele for 
Ambassador cars has gone upto 7.8 km. in 1988·89 as agninst6.8 durin. 
1987-88; in the case o(Calcutta Unit. it has improved to 8.S km. in 198M-89 
.. compared to 8.0 km. in the previous year. 

For monitoring the performance of the Units. the Corporate Division of 
A 1T is now receiving micro analysis reports from the Units every· month. 

As regards repairs of vehicles. instructions have been issued to tho Units 
by the I . DC Management that wherever the repairs are not carried out 
departmentlly. these should be got done only through registered .. raiC8 of 

. companies. 
[Ministry of Commerce A Tourism (Department of Touriam) 

0.", No. 8/1l3/87-I'II'(T)-VoL U dated 221_. 90J 
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R~eadatioll No. 18. Para No. 3.30 

The eo.mittee ft()te Ibat tbe air-conditioning systems fitted in tbe 156 
Ambassador can parchasod in late 1982 for the Non.Aligned Meet were 
found to be defective due to the improper radiators. Taking refuge under 
tbe ambisuoutl wording of the eon tract valued at about Rs. 15lakbs. the 
contractor BDly modified the radiators inRead of replacing them as contended 
by ITOC. Tbe case went to arbitration and according to the award of the 
arbitrator. tbe corporation is required to release tbe withheld paymeat of 
R. 73.850 with '8% intcrest from March. ]983. The Committee arc of the 
opinion tbat this huge financial liability could have been easily avoided if 
due care had been exercised in framing the terms of the contract. Though 
ITDC hl15 contended that no defect was found with the Air-conditionen and 
IUbsequenl enquiry also exonerated the members of the Selection Committee. 
yet the CDmmittee are astonished to note as to why nores ponsibility was bed 
on the oflicialll who were instrumental in fraMing the contract and for finally 
entering into the same with the contractor. The Committee, however, ho~ 
t .... pQW at 10." ,be JTOe shall consider fixing the responsibility on the 
defMtin8 o8i«;ials ana would also apprise the Committee of the action takcn 
at t"~ ~r1iest. The Committee would also like to be informed of the final 
outDomc in tbi. case. 

Reply of tbe OOfernment 

In 1982.11 3 wben TTD(' got Ambassador cars fitted with airconditioners 
for the Non-Aligned Mcet. it was a poineering efforts on its part. There w,. 
very Ii .. le to draw frolJ) the experience of other transporters as till that time 
bard.,. anyone bad re,istered AC Ambassador cars for tourist use. 

The I SO Ambassador ears were fitted with airconditioner at the behest or 
Ministry ofl!ltemal Affairs to be ulled in the NAM 1983. 

It was decided 'nat .be URal indents for his purpose would be placed 00.)' 
on tbe parties approved by the MEA. This decision was taken in a meeting 
btIVcI bt' ,,. Oa.biMt ~r.tlS'Yllnd attended by. beside others. Secretary 
(T"'.->, S-;retv)' (~t.er .. 1 Atflirs). Secretary (Fin-Ellpenditure), Secretary 
(8pGrtsl. CfMfScereten' Delbi. ND ITDe ~d Divisional Manager ITDC. 

MEA had forwarded to ITOe. a Jetter from Hindustan MOlors 
(~r.e$~ '0 MEA) .meDtioning tlult the airconditioning of the cars be done 
br ),fl •. SSN Jn~ernll.ljopal and~ .offer of ~/8. S,SN International was al.o 
fOfWlr4ed al0ti8with th~ letter or MEA· 



ITDC while floating enquiry had included Hinduatan Motor'. approval 
for the airconditioning system .. a pre-condition (aiDee Hindultan Moton, 
the makers of the Ambassador car would be in the belt po.ilion to Judae the 
compatibility of the airconditionin, ayatem with their vehicle). 

Mis. SSN International quoted for tbe .. me ayltem aa waa oJI'ered by 
them through the MEA. Tbey furni.hed a frelh certificate from Hindultan 
Motors stating tbat. 'for technical reasons, we recommend the use of 
airconditioning system oft'ned by Mil SSN International ht. Ltd., India.' 
This system makes a perfect match with Amba ... dor car and lives a very 
sati,factory performance. 

This offer of Mis. SSN International was, value-wise, the same a the 
offer made by them tbrough MBA. However. in this offer, Mis SSN 
International had indicated to undertake the provi.ioning of suitably modi-
fied radiator without adding any extra charles for thia to their earlier financial 
offer. 

The draft for the contract was prepared in the Regional Oftice (North) 
and submitted by tbe Regional Mana,er (North) for approval to the ITDC 
Headquarters [Divisional Mana,er (1'8)]. The draft wa duly approved by 
the divisional office in the ITDC Headquarters and returned to" RM (North), 
after which he entered into the contract. 

Keeping in view tbe fact that airconditioning of Ambaaador can was 
done for the time-the total concept being a departure from the eaiatinl 
technology Itvailable in the fTOC and the time wa limited for the execution 
of tbe project -lTOC was under tremendous pressure. It appear. that there 
was no malafide intention and all acted in ,000 faith and the best possible 
terms were worked out. With the benefit of hind-aiabt. it appean tbat the 
wardiDg of tbe contract vis-a-vis only one element i.e. the radiaton could 
have been better. The airconditioners have nothing wron, witb them and in 
fact some of them are being used in ITDC can even tiU today. 

To obviate any problem ooourin, in the future, the present Manapmeat 
of ITDe has laid down a directiVe to eo.ure that cOntracts with outaide 
parties entered Into by the ITDC will be vetted by the lepl Department and 
the Finance & Accounts Division. 

[Ministry of Commerce & Touriam (Department of TourilDl) 
O.M. No. 8/113/87-PSU(T)-Vol. U dated 22 1anol 901 
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In view of tbe lacunae dilCul8ed in the precedIng paragraphs, the 
Committee have come to the firm conclusions that the dismal pl"rformance of 
tbi' unit is mainly attributable to absence of professionsl l'Xpntise both at 
the Headquarter. as well a. regional office s, Jack of propl'r methods of 
controls and checks and development of available human resources. AI. 
dilcusscd elswhere in the report, tbe Committee were distressed to find tbat 
,the Asbok Travels & Tours Division was aUowed (0 be run under tbe 
pidaoce of a Senior officer who was not even barely qualified enough to hold 
the post. Tbouab tbili unit hal been incurring heayy losses continuouslY over 
a period of leveral years, yet the Committee feel that the performance can 
definitely be improved if concerted efforts are made towards improving and 
.treamJining the workin8 of this Unit. The Secretary Tourism during his 
evidence before the Committee also expressed the view that "with better 
manasement and with better control they can improve their performance." 
Tbe Committee hope tbat pendin8 final decision in regard to tbe closure of 
the WJit sincere and conscientious efforts would be made to tlfect improve-
ment in tbe existing man8acment and in exercising proper controls at 
different levels witb a view to brin8 down tbe expenditure on overheads and 
to make tbe operation of A IT competitive. 

Repl, of tM Goftl1lllleDt 

Tbe performance of tbe A.bok Travels and Tours has improved. Loa_ 
bave been reduced from approximately Rs.47 lakhs in 1986-87 to Rs.27 
laths in 1987-88 and tbere bas been a profit of Rs. 48 lakhs in 
J988·19 and a profit of Rs. 53 latbs is estimated for 1989-90. Tae 
improvement bas occured mainly due to tbe Travel Agency related activities 
which are now loin, to be increaain8ly stepped up. 

Tbe Commercial viability of the entire operation of A IT has been 
analysed and reviewed. It is felt that the performance will improve by 
enlarginl the product mix. Witb tbe input of more tour and travel related 
activity the revenues arc slated to increase. As stated earlier that wbereas 
ITDC plans a further reduction in its fteet in the coming years, it will retain 
a hard core of approximately 50 vehicles at locations where commercial 
viability of tbe transport operations can be assured. 

[Ministry of Commerce & Tourism (Department of Tourism) 
O.M. No. 8/113/87-PSU(T)-Vol. II dated 22 Jao. 90] 



Recommeodatioa No. 27, Para No. 4.4~ 

The Committee are perturbed to note that prescotly J90 cases between 
lTDC and its workers/unions are pending in Industrial Tribunals/Labour 
Courts/High Court While separate figures in respect of litigation cases 
relating to employees of JTOC were not made available. the expenditure 
incurred. under 'Legal and Professional Charges' continuously increased from 
Rs. 2.61lakhs in 198'3-84 to R~'. 8.21 lakhs in 1987-88. In Committee's Yiew, 
this is a sad reflection on the management of ITDC and points towards hl-
herent deficiencies in the employees-management relations. The ComtDittee 
hope that serious efforts woul d now be made to improve the clItployea-
management relations in the Corporation. The Committee also feel thet 
there is need for improvement in the personnel policies of the Corporation. 
Apart from this an amount of Rs. 3.87 crores is involved in pendlJlI 
arbitration cases relating to Engincning Works alone. Of this S cases 
involving an amuuut or Rs. ! .25 crores are pending for more than 2 -years. 
The Committee feel that there is need to take necessary steps to avoid heavy 
amounts being involved in arbitration. 

Reply of tbe GoverDllleDt 

The employee-management relations in lTOC Bre cordial. Every effort 
is made by ITOC to settle disputes or employees across the Table. The 
jurisdiction of the courts is however invoked mostly by workers. The maio 
reason for increase in court cases has been the inter-union rivalry. Further, 
the workers seek adjournment of cases and as such, with the passage of time, 
the total number of cases have shown increasing trend. The workers seek 
legal remedy to the courts because of the existing pro-labourer aod li1~oral 
attitude of courts. An Olnalysis of the casesJpendina in courts reveals al 
follows: 

(I) Of the total 190 cases, 12 cases are pending in High Court. or the 
12 cases in High Court. in 8 cases ITDC Management hali gone for 
appeals and in the remaining 4 cases workers have filed writsl 
appeals. 

(2) Further. out of the 190 cases. nearly US cases rolate to disciplinary 
actions/matters and the remaining SS cases relate to service 
conditions. 

While the disciplinary matters which have resulted into court casel 
relate to terminations. dismisaals, stoPPate of increment, challeD&-
wa of suspensions. claim for w., .. arrears for the period of 



suspcusions, approval petitions of action taken by the Manaaement. 
etc., the court cases on service matters relate to claim for boDUS, 
date of birth. supersession. overtime. regularisation of daily wage 
workers. welfare fund, etc. The breakup of the subject matter/nature 
of court cases ia livCD below : 

SIIhjIct matter Number of oates 
--.-- ------------_._-- -----_.---------- ._----

TormiDationldill11isaal 
5kJppaae of increment 
CheUenainl or suspensions 
Claim for wageslarrears for 
the period of suspension 
Approyal potiaiolas 
Bet .. 
Date or birth 
Sbperaession 
Overtime 
aeplariaatioa of daily wagc 

workers 

MiaceUaneous 

S9 
24 

2 
40 

8 
14 
2 
9 

S 
4 

23 

190 
----.----------.------ •• ---••• --------- .-.----______ '4 ____ ••• _ 

The periodwise pcadaiq of the cases is as CoHow. : 

(a) More thaD 5 years 
(b) Bctween 3-5 years 
(~ Below 3 yean 

41 cases 
5S caSOl 
94C8R1 

190 cases 

The expenditure under the head 'Legal and Professional Charges' 
amountin. to Rs. 2.61 lakhs in 1'983-84 and ks. 8.21lakhs in 1987-88 inclUdes 
tho expenditure on cases pendins in courts as also other IcpJ and 
,..ofClli.al e~.s.incurrcd by ITDC on other day today lepl mattera. 



'the increase in expenditure reftacts broadly the expansion in the activities ot 
the Corporation apart from risins coat. It may be stated that while the 
employees management relations are cordial, the increase in the number of 
court cases has been due to intense inter union rivalry. However, in relation 
to the increase in the activities of the Corporation and the general increase in 
cost, the increase in tbe number of cases/le,al expenses may not be considered 
8S high. As regards arbitration cases, the position is explained below : 

(a) The contract documents for execution of engineering works are 
prepared by incorporating suitablo clauSCI tberein after diecu88ions 
with the tenderers before award of contract 80 as to finalise aU 
parameters of the work/contract. 

(b) Execution of !TOC's engineering works by the contractors is bued 
on contract agreements. The obligations and responsibilitie&ofthe 
contractors are governed by the terms of these aarcements. By and 
larse, the contracts are performed without arbitration. Some 
contractors however resort to arbitration on grounds of mis-
interpretation of contract clauses or to make good their own 
deficiencies in performance and sometimes with mixture of Fnuine 
or non-genuine claims. Such contractors tend to frame their 
exauerated claims in arbitrationa. '-

AI luch the amount claimed by contractors in arbitration caaol 
docs not represent the amount of claim u·a«:epted by the arbitrator. 

(c) ITDC makes every effort to find solutiona and remedies to 
contractors' various disputes/interprctationa/claims with a view to 
dissuading thom from seeking arbitration. 

(d) In case where arbitration becomea unavoidable the contracton' 
claims are examined and detailed replies supported by relevant 
documents filed (including wherever required ITDC'. counter claims) 
before the arbitrator. 

For achieving greater managerial efficiency and creating uniform greater 
procedural awareness, an engineering manual has been preponed for Ule in 
rfOC wherein relevant systems and procedures have been incorporated. 

[Ministry of Commerce a Tourism (Department of Tourilm) 
O.M. No. 8/ft3tl7-PSU(T)-VQl. II dated 22 Jan. 90] 



a1 
Reeo __ .ttoR No. 21. P.r. No ..... 

The Committee have noticed certain lacunae in the functioning of the 
Vi,ilance Division of ITDC. The Division consiltl of two Department ,Iz. 
Vigilance and Security. The Committee are unhappy to note that out of the 
18 posts of executives/officers in the Vigilance Department. as many al 6 
posts are vacant. Similarly in the Security Department out of the 12 posts 
of executives. 5 are vacant. Even tbe appointment of Chief ViaiJance officer 
is pending with the Government and a proposal has only recently been 
submitted to the Appo~ntmeDts Committee of Cabinet for approval. The 
Committee desire that a senior officer from IPS should be appointted to 
hold the responsible and lensitive post of Chief ViailaQce Officer on the 
analolY of other Public Sector Undertakings like Fel and DHEL etc. The 
posts of executives in the Vigilance Division should also be filled up soon so 
that the work of the Division does not suffer due to lack of direction. 

Reply of the Go" ...... t 

An IPS officer has since joined the ITDC with e1f'ect from 1 Jun. 89 8S 

Chief Vigilance Officer. He has been delignated as Executive Director 
(Visilance). 

As regards other POltS. the foUowin, action haa been taken : 

(1) One post of Alsiltant Manager (Vig.) was filled through depart-
mental selection in April 89; and 

(2) Two Allistant ManaJers have been tranlferred to the Viailance 
Division in Aug. 89 from the Security Division. Thus. one post of 
AM now remains to be filled up. 

In addition to the above. the staff strength of the Vigilanco &: Security 
Division is being reviewed for its revamping/augmenting. 

[Ministry of Commerce & Tourism (Department of Tourilm) 
OM. No. S/113/S7-PSU(T}-Vol. II dated 22 Jan. 90] 

Recommeadatlon No. 29. Para No ...... 7) 

The <.:ommittee are informed that all complaints/information having 
vi,ilance angle are examined by the Vigilance Department of the 
Corporation. The cases considered fit for reference to CDI arc referred to 
them. The Committee regret to note that out of tbe J8 cases reBiltered by 
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CRI during 1977-78 to 1987-88 against the officials of JTDC only 7 cases were 
registered at the instance of ITOC. The CMO of the Corporation admitted 
during his evidence beforc the Committee that 'our security did not know 
about these cases which COl deemed it prudent to investigate. Our security 
deputment believed that nothing was wrong but COl in their wisdom 
believed that something was wrong and therefore, the cases were examined." 
The Committee cannol hut conclude that the functioning of the Vigilance 
Division of !TOC leaves much 10 be desired. They, therefore, desire that 
JTDC should take immediate steps for streamlining the functioning of the 
Division. The Committee would like to be apprised of the steps taken in 
this direction. 

Reply or the Government 

As per jn8truetionl oontained in the Vigilance Manual Ilt para 1.2 of 
Chapter 3 (V olum I. IVth edition), as a general rule investigation of the types 
given below should be entrusted to COl 

I. Allc8uions involving offencct punishable under Law whieh the 
Delhi Special Police Establishment are authorised to investiptc such 
as offences involvina bribery. corruption, forgery. ch.eatin&. criminal 
breach of trust, falsification of records etc. 

2. Possession of assets disproportionate to known IOUrceti of iocome. 

3. CaSeI in which ahe aUegations an: such that their truth can not be 
asurtaincd without making inquiries from non-official persons or 
those involving examination of non-government records, books of 
accounts etc. and 

4. Other case of complicated nature requiring expert police 
investigation. 

It is evident that only certain categories of cases/complaints as indicated 
above are generally reqwred to be investi,atcd by the CDI. The ITOC 
Vigilance and CDI are two independent agencies required to perform some-
what identical functions. CDI operates OD atl India basis and have wide 
rOiOUrCei Ai weIJ.s wide powers of not only conductin, indepen«Mot 
inveltijation but also launchinl prosecution under relevant provisions of I ••. 
On thc other band anti-corruption rolc of Vi.ilUlce Department is confined 
within the Corporation and it functions with limited resources. 
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From tbe scrutiny of relevant 11 cases registered by CDI juo-moto against 
ITOC officials, it transpries that 2 cases pertain to pOllession of assetl 
disproportionate to the known lources of income, one ease relates to cheating 
and misappropriation of Government stores. 3 cases relate to misuse of 
official position and in 5 cases outside parties (non-HOC personnel) were 
required to be questioned. 

Thus, it may be seen that the above 1 J cases investigated by the CDr 
during the period 1977-78 to 1987-88. are by and large of tbe catelory which 
have to be investigated by the CBI. It may not be out of place to mention 
... t vigilance officials of aIJ organisations arc required to frequently inter-
act with CDI and evc officials. During such inter-actions, information 
about corruption/visilaoce matters is exchanged/discllssed. 

In order to further streamline the functioning of Vigilance Division, 
existing strength have been ausmented by filling up the vacant positions. 
Proposal for further augmenting the statf-~trength is under active 
consideration. Anti-corruption efforts have been further geared up. 
Maximum emphasis is being laid on preventive vigilance. 

[Ministry of Commerce & Tourism (Department of Tourism) 
O.M. No. 8/] t 3/87-PSU(T)-Vol. II dated 22 Jan. 90] 

CODUllelttI of the Committee 

[Please I~e para 30 of Chapter I of the Report] 

ReeommeadadoD No. 31. <P.r. No. 5.22) 

The Committee on Public Undertakings in their 49th Report (1981.82) 
and 32nd Report (I9R7-88) had emphasised the need for holding Quarterly 
Performance Review Meetings regularly by the Administrative Ministries in 
relpect of enterprises une'er their control as they are an important instrument 
for ensurir g accountability of Public undertakings. The Committee. however, 
rcaret to notf: that the number of such meetings held by the Ministry of Civil 
Aviation and tourism in respect of lTDC was one each during ]984-85, 
U'6-87 and 1987-88 while if was 2 during 1985-86. Only after the Committee 
took up the subject for examination, 3 Performance Review Meetings were 
held during 1988-89. two of them being held with a gap of less than a fort-
Di.ht during the last month of the financial year. The Committee are not at 
all satified with the reasoning of the Ministry that delay takes pJace on 
lOCO~t of the dc'-i1ed ipformation which is required to be compiled b~ 
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ITDC as per tbe prescribed format •. The Committee eJprell their displeasure 
over the lapse on tbe part of the Ministry. Tbey hope tbat in future the 
Quarterly Performance Review Meetings would be held regularly by the 
Ministry of Civil Aviation and Tourism in respect of public enterprises under 
ita administrative control. 

Rep" of die Oo"nm_ 
The Recommendation hils been noted. Regular meetings are beins held. 

[Ministry of Commerce &: Tourism (Department of Tourism) 
O.M. No. 8/113/87-PSU(T)-Vol. II dated 22 Jan. 90] 

ReeommelldltJoll 81. No. 3% Para No. S.ll ... S.l4 

The normal credit period for recovery of amounts due to ITDC is stated 
to be between 30 to 59 days for travel agents, 80 day for credit card bolders 
Airlines and other private/public limited companies while it is nOnDally 60 
days for Government Departments/PubliC Undertakings. In spite of these 
stipulations, tbe Committee find that tbe outstandings due to tbe corporation 
have been increasing, the amount at the end of 1984-85, 1985·86, 1986-87 and 
1987-88 being Rs.976.36Iakhs. Rs. 1151.32 lakhs. Rs. 1436.94 laths and 
Ra. 1462.98 lakhs respectively. The Committee are concerned to note tbat 
the percentage of outstandings to turnover during these years ransed between 
15.97 to 18.16 in ITDC against about 12 in the private sector. The situation, 
therefore. calls for concerted efforts for the recovery of outstanding. 

Out ofthe Rs. 1642.98 lakhs due to the corporation as on 31.3.1988. a. 
much as Rs. 554.65 lakhs was outstanding for more than one year including 
lb. 194 lakhs outstanding for more than 3 years. Admittedly the Corporation 
is lOlling heavy amounts by way of interest on the unrecovered money. In 
spite of the efforts made by the Department of Tourism for recovery of dues 
to ITDC, Government Departments account for 55" of the &otal amount due 
to the corporation for more than a year. The Committee recommend tbat the 
credit policy of fTDe should be revieWed and the possibility of cursing 
penal interest from parties whose bills are not settled Within the specified time 
could be seriously examined. 

RePI, of tbe Go"rDlHt 

The following action has been taken/is being taken for realisation of out-
.. ndings: 

(a) The units have been advised Co Itchieve to tarsetted red~ion in 
outstandinp; 



(bJ Oovernment Departments/Public Sector Undertakings are being 
approached from time to time directly and also through the Ministry 
of Tourism to settle outstandinas; and 

(c) Monthly review of units' outslandings is beiDg done at the Corporate 
level. 

As regards Committee's suggestion about charging of penal interest from 
parties for delay in payments, the same has been cOlJsidcred by the ITDC 
management. It is felt that it will not be in the commercial interest of the 
Corporation to do so because of its being in the highly competitive market. 
However, as indicated above, constant monitoring of information on sundry 
debters/outstandings is being done for ensuring quicker recovery. 

[Ministry of Commerce cl Tourism (Department of Tourism) 
O.M. No. 8/1l3/87-PSU (T)--VoJ. II dated 22 Jan. go] 



ChAPT.ER Itt 

RECOMMENDATIONS WHICH THE COMMllTS!! DO NOt 
DESIRE TO PURSUE IN VIEW OF GOVERNMENTS REPLIES 

Rec:ommeadatloD No. 21. (Para No.3 33 

The Committe\! note that the A.holt Travels &; Tours received lATA 
recoanition in March 1986 enabling illo do international ticketing lATA 
reoognition was applied for iii April. 1985 only since tue A TT did not ha,e 
the infrastructur\! necessary for obtaining the lATA recognition. However, 
the Committee note that the Board of )TDC had decided tbat the Travel 
ASCncy of ITDC should start functioning from October. 1981. They are, 
tberefore. of the view that had simultaneous action been initialed for creatin, 
tbe nccessary infrastructure, 'he A1T could have obtained lATA recognition 
for interDational ticke:ting much earlit:r rcsulting in accrual of commission to 
AIT. The Committee cannot but deplore the lackadaisical attitude 'Of tbe 
Ministry as well as ITDC in this regard. 

Reply of the GoYerDDleat 

The reason .. for not initialing simultaneous action for creatins the 
necessary infrastructure for securin, lATA recognition are 8iven belo,," ; 

(1) The proposal for setting up a travel agency was mooted in tb. middle 
of 1981. The travd agency was to "Promotc and handle inbound 
tours to thl: couulry and !TDC Hotels. ff 

(2) Th'! ITDC Board desicd tbat the Ashok Travels &: Tour. (AIT, 
should start functionins from October 1981. 

A small nuclcUl- comprising ODe ManasOf' and one Tour AIIi.tant-
was set up; with their joioilAj the ITDC in 1981 itself; 

(3) Tbe application for lATA mcmbership was to be made aftor all the 
necessary infrastructure was set up and the various approval. were 
a1lo received; 
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(4) The approval of the Department of Tourism (Government of India) 
was made available only after the travel agency of ITDC had been 
in exiltence for one finanoial year (i.e. 1982-83), all per the norm. of 
tbe DOT. Thereafrer a Money Chargea' Liceoco was obtai Red from 
the Rcterve Banlt of India to carryon the travel agency functioDS; 

(5) In 1983-84. lTDC received the "award for in highest foreign exchanae 
earnings in Catogory IV and by then the tour business had allo bcon 
built up. After this, attention was given to got lATA memhl:rsbip. 
the pre-requisites of which were : (a) Central and gfound floor/first 
floor/easily accessible location in commercial area/not in a Hotel; 
(b) Ministr, of External Affairs recognilion as Passport Handlin, 
Agents; (c) RBI Licence; (d) Two stuff having passed lATA 
approved courses; 

(6) The necessary steps for fulfilling the above conditions Were completed 
viz. <a> ATT moved its office in Sept. 1983 to its central and first 
floor location of Kanishka Plaza; (b) In August 1983, ODe officer 
possessing qualifications of IA'PA approved courSes was recruited 
and the other joined the ATT in February 1985 <the earlier attempts 
of ITDC Management to recruit officers having qualifications of 
lATA approved course~ have not been fruitful); (e) The Desired 
Productivity level. whi ch is the balie factor for getting lATA 
approval was Rs. 2.70 lakhs per month as in the year J985; and 
(d) Aft·.:r fulfilling fill the conditiODS needed for obtaining lATA 
approval. the ATT applied for the same in April 1985. The ATI' 
was accorded II\TA Applicant status in May 1985 and thereafter 
lATA approval in March 1986, which is the record time (as normally 
such an approval is available only after completion of one year as 
lATA Applicant status). 

[Ministry of Commerce & Tourism (Department of Tourism) 
O.M. No. 8/1 U/87-PSU(T) Vol. II dated 22 Jan 90] 

Reeommeadatlon No. 22, Para No. 4.37 to 4.3' 

The recruitment and promotion in ITDC is soverned by the Recruitment, 
Promotion & Seniority Rules 1982-83. These Rules are statod to aim at fair-
nell and equitability. However. the Committee find that something is leriously 
wrons 10 far as application of thelle rules is concerned. DUriDS 
the elaminatioD the Committee have come aero.. 0Jl0 er two 



~Iadn, oases of sucb irregularities which are sUfficient enough to show tbe 
casual manner in which the personnel department of tbe CorporatioD bas been 
working. 

One sucb case pertains to tbe selection to the po It of Vice-Prcaident 
(Alhot Travels & Tours), which was advertised in January/February, 1984. 
The Committee are pained to find that even for sucb a senior post carryinl a 
scale of RI. 2250-2500, neither any professional qualification in travel trade 
and transport WaS prcacribed, nor the requirement of requilitc experience in 
tbis field was insisted upon by way of pre·qualification. Not only this. what 
turther astonishes the Committee is that out of 6 candidates called for inter-

view, one was (Shri M. N. Gupta) who did not possell any professional 
qualification in travel trade and transport and who bad all along been only in 
botels. He did not even posse.s the qualifications mentioncd in the ad~ertilC· 
ment. Yet. of all the candidates. it was Shri Gupta who was finally lelected 
in preference to otbers including the then OM (ATT) Shri N. Vidyadharan 
who not only had higb professional qualification. but had also long variod 
experience at IOnior pOlts in tbi. field. 

Tbe Committee also express their displealure over the composition of tbe 
Selection Committee for the appointment to the post of Vice-President (A1T). 
In acccrdance with tbe tben existing rulel of Recruitment, Promotion and 
Seniority, a BPS representative was to be co-opted but, he was not associated 
on the selection Committee. The contention of the ITDC that association of 
BPS reprcaentative for selection to a non-scheduled post was not obUaatory 
IeelDS to be hardly justified in this context. The manner i 1 which the Selcc:tion 
Committee wal constituted undoubtedly castl serious reflection on the 
"orkin, of ITDV 

The Committee has made two pOint. in tbe matter of selection to the post 
of Vice Prcaidcnt (Albok Travell and Tours) viz firstly, with regard to the 
compolltiod of tbe Selection Committee by Dot constituting it Itricty in 
accordance with the Recruitment, Promotion and Seniority Rules of ITDCi 
afld .coondly, the sclcc:tion of Shri M.N. Gupta in preferenco to all othan 
including the lben OM(ATT) who was a proressional with considerablt 
oxpcritnoc in tbe 8ekS. 



The position with regard to both these pointa ia clarified as under : 

ITDC started its travel agency primartly for securin, businC!u for It. 
hotels. The post 0'" VP(ATT) was multidimensional and relatocl to 
transport, travel. workshop for repairs and maintenance of vehioles, 
marketing and hotels. A person having qualifications and experienCCl 
of these job dimensions was to be located and for tbia purpose it wa. 
felt that a Prells advertisement would mate it possible to have a 
broad based selection. The internal condidates who applied for tbe 
post were also provided with an opportunity for selection. 

The Selection Committee was constituted with tbe approval of tbe 
Board of Directors which had the pow era to do so; the aIIociation of 
a BPE representative was not considered necelsary keepin, in view 
the Government guidelines issued in September 1981. The Selection 
Committee 8S constituted by the ITDC Board. aimed at Rolecting a 
suitable person, included one of the top executives (Shri Ram 1C.0hli) 
in tho Travel Trade Industry of the country who was co-opted a. a 
Member. 

Shri Gupta was found suitable by the Committee. 

rMinistry of [Commerce and Tourism (Departmont of Touri.m) 
O.M. No. 8/1 t3/87-PSU(T)-Vol. II dated 22 Jan. 1990] 

Reeom .. Ddltloa Sl. No. %3. Pari No ..... 

The Committee find further that Dot only the then General Manalor 
(ATT) was found unfit for the post of Vice-President (ATT) but a disciplinary 
case was initiated againgt him. The enquiry was initiated by the Vigilanco 
Division of ITDC in August, t983 on account of the deployment or certain 
tuis in Hotel Kanishka and Ashoka Yatri Niwas. As a rClult of this enquiry 
charges/lapses were reportedly found against seVCn officials including the Bx-
General Mal1ager fATT) The advice of the CVC to whom the case was 
referred to, was received in May. 1984. The charle-.heets in the cue were 
issued only in January 1985 i.e. 8 months after receipt of tho cve'. advice. 
The main charge against the Ex-General Manager was tbat be did not apply 
bit mind and approved the recommendations of the Inspection Committee 
constituted by him for engaging 7 DL T taxis. A commissioner ror Depart-
mental Enquiries had. in tho meantime been appointed in November 1984 to 
conduct the enquiry. The Committee arc shocked to note that tho enquiry 



.a. ftDally completed in Decembrr. 1987 and that too after jUlt .. hearfDp 
Uld tho Hz-General Manaaor was exonerated of aU the char, .. aDd neee&lary 
orden wero iSlued on 29 December 1987. jUlt two daYI before his retirement. 
The Committee strongly deprecate the inordinato delay in completion of the 
enquiry during which time some junion admittedly were promoted and tho 
eX-General Manager could not get any benefit from hit acquittal lineo he 
retired immediately thereafter. The Committee feel sorry over the entire 
sYltem of working in this organisation which can .tretoh itlelf to any eatent in 
viotimizing and causing undue bara5sement to lome of tbeir own employec'!. 
The Committee would, therefore, desiro that responsibili'y should be fixed on 
thOle officials who were responsible for delaying the whole process of enquiry 
for a period of more tban .. years and tbe Committee be apprised of the action 
taken apin.t them at the carliest. 

Tho relevant facta are given below : 

The four year period arrived at in tbe COPU's observation ill from 
Aupat 1983 to December 1987. 

ViaUanco inquiry In this calc was initiated by IToo hh\u,ust 1983 and 
tbe same was completed in Nov. 1985. Tbe recommendatioQl of tbe Vial lance 
DiYilion were approved by the then Managing Director in December J983 
whereafter the case Will referred to the eve on 9 January 1984 for lit stalO 
advice. 

The 1st stage advice of the evc was received in}TOC in May 1984 and 
tbe nccOisary follow up action was initiated with approval of the then MD In 
tbo samc month viz. initiation of major penalty proceedings against 
Sbri Vid)'adbaran and six olbers. The eve had also advised for registration 
of a cue with tbe COl against a private operator and two other ITDC 
employee. who were stated to he directly involved in collection/acceptance of 
bribe in thil case. 

On 27 July, 1984 the rcspe:)(ive disciplinary autboritios in rClpCCt of cx-
OM (ATr) and six otb~rs were intimated to initiate regular departmental 
action for major penalty. The CDI were allo informed on 9 August 1984 of 
the evC's advice for registration of cases against a private tali operator and 
tbe otht:r t",o 1ToC officials. 



41 

Preparation of chargo sheet. alains t the ex-G M (A TT) and sir others 
I'fJRuired examination of various documents (as referred to in the inve'tisation 
report) which were voluminous in nature apart from securing necessary 
approvals from the concerned displinary authorities (which were different>. 
Further. the Corporate Personnel Office of ITDe had to handle total strike of 
tbe employee. af Samrat and Kanishka Hotels during the months of 
September to November 1984. These factors contributed to delay of about 
ave montbs in finalis.tion and issue of charge sheet to Sbri Vidyadharan 
which was served on bim in January 1985. There waS no intentional delay 
on the part of ITDC. except the circunlstantial one explained above. 

Holding of regular departmentlll proceedings waS ordered on II Jun 8S 
by tbe ITDC Management against ex-OM(ATT) and others in the absence of 
reply from the ex-OM ATT) to the charges; the non-submisaion of reply to 
the charle sheet issued in Jan 1985 to ex·OM (ATf) led to a delay orabout 
S months. 

Initially the eve nominated Smt. Mala Srivastava a. Commissioner for 
Departmental Inquiries (COl) to hold oral enquiries in this case, Subsequentl7, 
however. on 22 N.ovember 1984 her nomination was cancelled by tbe eve 
and Shti S. Lahiri was nominated in her place. 

Tho commenccment and conclusion of the departmcntal enquiry apiost 
oll-OM (ATT) and othors by the COl reflects a period of about 21 years. 
Although Shri Vidyadbaran was exonerated. the ohservations of tho eve in 
this case may be of relevance and as such are reproduced below: 

"The suspect officers have escaped punishment in tbis case for want 
of supporting evidence and the attached benefit of doubt available 
to tbem. However, in the Commission's view. it is indisputable that 
a vcr .... strong ~lIspicion continues to )inler about the honesty aod 
integrity of all the suspect officers ..... 

[Ministry of Commerce and Tourism (Department of Tourism) 
OM. No. 8/113/87-PSU {Tl-Vol. " dated 22 Jan. 1990] 

Recommendation No. 29, Para No. 4.43 

During his evidence hefore the Committee Shri O.N. Verma stated that 
he had never held the post. of General Manager (PersoDnel) but 
be had been Joinl Divisional Manager (Personnel; while the two posts were in 
f~t one and the same a~ admitted by the Chairman & Manaaing Director, 
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ITDC. The Committee take a lerious view of lueh toptiOi macle-by tenior 
officers in evidence before the Committee which are obylou.ly of mlalca4ja, 
nature. 

Reply of tbe Oo~ 

In relation to this observation, the pOlition is al under : 

(a) that during the course of evidcncc WON the ClmlDiUle, ,it .••• 
being stated that Shri O.N. Venna bad dealt .ilb tlul dilCipliauy 
cases of some drivers of the Transport Di_iOll a. OM(Por) ill tbe 
year 1975; 

(b) thnt Shri O.N. Verma', submillionm .r ... r~ ~o .tla" abo\'O ....... 
before the hon'ble Committee was th.' be QClVQI'."cld the _i.~ion 
of GMCPer); 

(c) that the above-mentioned submisllon of Shri Verma is borne out of 
the recorda as under : 

(i) that in 1975, Shri O.N. VQf¥'a beld tbo post or P~Jll,lty 

Divisional Manager (Per) in the scale of R •. llOO-l6QO ,("'-(~r 
reviged to R9. 15.0.0-2.000); 

(iil that ShJi Verma was promoted in peceJDber 1976 __ loint 
Divilional Manaaer (Per) in tbe scale of J.ts. noo-225.o; 

(iii) that the change in the nomenclature of desillnature I.e. from 
JOM(per) to General Manager (per) Wfl .iven effect to in ITDC 
in ]983; nnd 

(iv) thllt in J983 ... he~ the cbaDge ia .... i'nad... took place. 
Shri O.N. Verma was holdin, tbe po.t or Divisional Manager 
(Per) consequent upon tbe above-mentioned change In the 
nomenclature of this po. I in !TDC. 

[Ministry of Commerce & TouriJm (DopaJtment of Tourism) 
O.M. No. 8/1 13/87-PSU(T)-Vol. II dated 22 Jan. 90] 

RecommeDdatloD No. 26, Para No. 4.44 

The Committee arc also dismaye(\ to note th_t lome 4,fiv .... of l~ 
Transport Division (presently Asbok Tr,vel. & Tqu{1 DiYl.<m) of noc, 
whose services had been t"rminated for po,,*jnl privat" comlACl'ciil vchiC'" 
while in the C'lmploymcnt of ITDC, were reinstated in 1916 by tbe Corporation 



and the onfy P'tnlsbtmtnt awarded to them was just with.bolding of one 
increment WIth' cUlWtJaft'ytl' ell'!et. It is indeed surprising that tht: Corporation 
has not been able to indicate tim' exa~t Dumber of cases dealt with at that 
time. The relevant records are reported to be not readily available. How. 
ever, OD the basis oflbe petsol1llf files of the drivers presently in the employ· 
mnt of AT r Divi&iolt, the Committee have been informed that 6 drivers 
",",te "",iDee were kttmtnated for possessing private commeraial vebiclea 
wife rei.st.wff' OD" tbe buil- of the memorandum of settlement with the 
..,,10,-1t urriQa_ or .1611 tendered by the ooncerned persons. The 
Commktee depr .... the aotiOtl on tbe part of ITDC of reinstating these 
driven against dom cbarjcs of grave nature had been proved. 

RePly of till Goverameat 

The ch.~ of pt1ssesliffg' a commercial vehicle was proved against six: 
dri.ct'~. nam~ly. S/Sfrri Su'd1dISingh. Chetan Singh, Sukhdev Singh, Murari 
UIJ OUtdfIep Sin_h an' M.S. Chawla. 

The pu&illbt!refr('o( stoppage of one increment with cumulative effect 
wllftlnwardcMI t~ S/StHl'Sardt>df'Sttfgb and Chetan Sigh. The other 4 drivers 
.we aw.'t1~'1be" plrtinb11lCM of ptrni'sbment of termination from service. All 
tbe atx old« wert pa.ed·' by the then Regional Manager (Transport). 
III the yea' 1976: the tben CctMD constitucd a High Powered 
Committee CtWICiltina 01' Depry Personnel Manager, Asstt. Personnel 
Manager and RM(T) to look into the grievanccs of the drivers 
for alleged dicsrimination" in the maltier of aWflrdillg punishment 
fer limilar milcondU'Ct. The requirement of natural justice demands 
equal punilhment be awarded ifor similar misconduct. Therefore, tho then 
c&MD suggested that "evlry effort will be made to discuss/negotiate and 
IOttrl!'the Icain:fatc'srleva'n'ces' onhc employecs. Discipline and industrial peace 
sl'foufcfbe maint'liincd at 'aU 'costs." The Union also assured the C&MD that 
they whoh~·heartedIY welcomed the advice of C&MD to maiulain discipline 
and peace and examination and settling their grievances 
elpoditiously. H;!nee, remedial action was taken in the context of overall 
iftdlllstrial·nlatioo littlation. The then Management of ITDC signed a settle-
ment with tb" Unions and tbe 4 drivers were also reinstated with stoppage of 
one increment with cumulltttfe- effect. 

[~inistry of Commorce and Tourism (Departmcnt of Tourism) 
O.M. No, s/113/87-PSU(T)-Vol. II dated 21 Jan. 1990) 



CllAPTDIY 
keCOMMENDATIONS IN RESPECT OF WHICH REPLIES OP 

GOVERNMENT HAVE NOT BEEN ACCEPTED BY 
THE COMMflTEE 

(Recommend.tloa No.1. Par. No .. 1.28) 

Iodia tDourism Development Corporation was set up in October, 1966 
with the merger of entwhile HOLeI Corporation of India Limited· and lodJa 
Tourism Transport Undertaking Limited. Apart from !TOC numeroUi 
.,enoici at Central and State level such as Mini,try of Civil Aviation and 
Tourism. Air India. Indian Airlinos. Hotel Corporation of India· 
International Airports Autbority of India. State Tourilm 
Development Corporations and private lector are involved in the devolopment 
of tourism. While the Department of Tourismis involved in slrategtc plan-
nina of tourism in the country. JTDC's roh: bas been define4 as the 
commercial arm of the Department for developinl tourist infrastructure in 
the country and supplementing its efforts in the field of tourism. However. tbe 
Committee have been given to understand tbat there is lot of ovorlappina of 
functions among different agencies involved in the development of touriam. 
The Committee feci tbat tbere is an urgcnt need to evolve an integrated 
approach towarda dcvclopmc;nt and promotion of tourism in the country. 
They. therefore, desire that a decision in regard l()tbc~ettinl up of the 
propoled National Tourism Board on the lines of the Railway Board should 
be taken soon. The tourism Board should be equipp",d with sullicient powen 
fo enable it to effectively control the activities of. different agencies. 

Reply of the Governmeat 

No deciaion hal been taken about setting up of a National Tourilm 
Board. 

The Departmont of Tourism baa regular meetings witb tbe State 
Covernments and other agencies involyed with the promotion of touriam fol' 
adopting an intearated upproach toward a development of tourilm in tho 
country. 

[Ministry of Commerc'~ & l'ouri!lm (Department of Tour14m) 
OM.No. 8/1 13/87·PSU (T)·Vol. II dated 22nd January. 1990] 

CODlmea" of tbe C ..... ttee 
{Pleale see Paragraph 6 of chapter I of the Report) 

~ 



lleeoaune .... ttoa No.2, P.r. No. t:29' 

The National Committee on Tourism has observed tbat it is neither 
neoes .. ry nor feasible for tbe State to continue tbeir investmentin tbe tourism 
sector as before. Tbe State should concentrate on Planning broad strategies of 
tourism developmenl, provision of fiscal and monetary inccntives to catalyse 
private sector investment and devising an effective regulatory and,supervisory 
mecbanism to protect tbe interests of the industry and tbe consumer. A 
decision is stated to have since been taken that the !TOC should not go in 
for Five Star hotels except in certain places to fill up the mislin,links like 
Bombay and Madras. Instead. ITDC should go in for lower category hotels 
which the private sector was still not finding flconomically viable in many new 
areas. The Committee would like tbe Government to ensure tbat lTOC, as a 
commercial orBanisation is not put to loIS by entering into sucb unviable 
areas and whenever. it is required to do so, the losses should be made good 
by tbe Government. 

Re,ly of tbe Goverllllle.t 

It bas been tbe government policy in the Ministry of Finanoe tbat wben~ 
ever a public sector undertaking is overall making profit· as in the case of 
ITDC) no reimbursement by parent Ministry of losses by individual units is 
allowed. However, whenever the public sector undertaking as a wbole is 
running on loss, the Ministry of Finance is prepared to consider reimburse-
ment of such losses. 

[Ministry of Comillcrce & Tourism (Department of Tourism) 
O. M. No. 8/113/87-PSU {T)-Vol. II dated 220d January 1990] 

Commeats or the Committee 

(Pleas see paragraph 9 of Chapter I of the Report) 

RecommeadaUoa No. S. Para No. 1.31 

The Committee on public Undertakings in their 48tb Reporl (1981-82) 
had recommenced that the Hotel Corporation of India (a subsidiary of. Air 
India) should be merged with lTOC to avoid unnecessary competition witbin 
the public Sector. However. the Committee regret to note that tbe two-
Corporations still continue to function independently. TheCommitteo do not 
agree wltb the argument that the I roc and Hel have different roles to per-
form. In fact the CMD. ITDC expressed a feeling before tbe Committee that 'ho 
funcdons of the two corporationa were overlapping. Not only that, there wa. 



Uute ooordination betwecnt tilet"ft, despito tile rae& -that botb of them ar~ 
under tbe lame Ministry. The Committee, however. oblerve that a decillon to 
merse·th~ Hotel-Corporation of Indfoa wittl the ITDe baa reeentty been taken. 
'ntey woufd tfb'l~Ooye",ment to implement it without·any (urther dttta,. 

Rep" of the GoyerulDetlt 

'1'he. queltion of merger of HeI with ITDC has been dropped for 
prelellt. 

(Mio .... y of Commerce aJJd Tourism (Department of Tourism) 
O. M. Ne. 8/.113/87-PSU (T). Vol. II dated 22nd January 1990) 

Com.eat. of the Co.DIIttee 

(Plene 8_ Pt ... reph 12 of Cbapter I of tbe Report) 

Recommendation No. U, Para No. 2.39 

Akbar Hotel. New Deihl was closed in April. 1986 for reasons best 
known to Government amhhtt btrildh., was banded over to Ministry of 
External Affairs for their office use. Even the Secretary, Ministry of Civil 
Aviation and Tourism opined before the Committee durin, evidence that 
tbis was not a correct decision. The Committee find that lome of tlte 
employees of erltwhile Akbar Hotel have been given ((esb empt<1yeMDt 
in tbe Ministry of External Aft'airs. The Committee regret to om 
that tbe matter regarding pay scale of employees who hne been 
employed by the Ministry is still under conlideration and they 
~. btinl' paid. preaently on tbe basis of total emoluments al 
duwoby lhem,at·thc time of the clolure of the hotel. They would urge the 
Government to finalise the matter at the earliest. The Committee are amazed 
to learn tbat a decision has. now bt.m ukco to hand over tbe building back 
to ITDC. They de.ire that tbe implementation oftbe decision should Dot be 
unduly protracted .. ad tm,· emptoyees of tbe eratw1rilo hotel who ba ve been 
redeployed in ITLJCP Ministry of External Affain Ihould be givea preferenoc 
wbile recruiting the personnel of tbe hotel. 

Rep., of tbe Go,erameat 

The,o • ..aan, gfJtbo-cgmmiUcc on pay Icalel etf tbe employee- of tbo 
..... IIDc~b .. ~·Hot .. · New Delhi halbMo sent to tbe Miniltry of Biternal 
••• '" 'I'!.oc fol' tlltias' acti ... 

A decilion in prInciple bal been taken, and Ministry of external Atfain 
baa apee4 ~bat Akbar Hotel will be used al a Hotol again. However, tbii 



decision can actually ~ implemented only ~ 'Mmittry of External Affairs 
construct their own building. 

(Miniltry of Commerce Bnd Touri_ (Depa1't~ tJf 1'ourIIm) 
O. M. No. 8/1 U/87-PSU (T)!Vol. II dated l2nd Jaouary HtO] 

CommeDts .f tbe CODllDlttee 

(Pleale lee paragraph 18 of Chapter I of the Report) 

ReeollUPadaUon Ne. 14 Para Na. 4C.U) 

Tbe Committee note that shops in the ShoPpilil Arcadet ·of lTDC ho&oIa 
are bcia, offered for allotment through adverti.emont The alio&moat it ... 
normally for a peelod of 3 years on the basil of ,fccommco4ationa JUde &0 .daa 
Area Vice PresidoQtlArea General Manaser by a Committee .ooDal.ull, of die 
General Manlflcr. Member (Finance) and a Senior Executive of dle Hotel. 
AIUlough juidelinu are stated to have been laid down for aeledioo of 
ll11ottoes. tbe Committee arc of tho opinion tbat the present Iyltem 01 a1let. 
Ql~t oC aboPJ is not free from loopholes. Tb.c:y would. therefore. suueal that 
tbo shops in the Shopping Arcades shou.ld be auctioned aCl&r preICr~ dte 
necessary criteria on the Jines of the guidelines laid down Cor tbe .election 
commIttee. 

Reply .f tile Go'er ...... 

Allotment of shopi through auction is not eoosidercd feuiblc in tbe 
.bopPLna arcade of hotels. since the chances of undea.irabJc llIeDclea ,etUne 
intotbe pr.c.miaes cannot be ruled out. The cxistins practice for .Uo&ment of 
lib.ops through advertisement has been in existence from the vcr)' beaioDiq 
and this practice ensures occupation of shop' by parties of ,oea atao4i.., and 
repute. 

[Ministry of Commerce and Tourism (Departmeat of ~) 
O. M. No. 8t113187-PSU (T).Vol. II dated 22 Jan. J99C)J 

Comments of tbe Committee 

(P1e81e 3ee Paragraph 21 01 Chapter I of tbe Roport) 
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RecoI& ••• atloa No. IS, Para No. 3.27 

The Transport Division of ITDe was restructured in May, 1983 by 
adding to it tho travel alency functions whioh earlier formed part of the 
Marketing Division and the Division wal renamed al Aahot Travel. and 
Tours Division (ATT). Since its restructuring, nine Transport Units have 
been closed from September. 1983 to November. 1987 while no new unit bas 
been established. The Committee are shocked to observe that the performance 
of the A TT presents a very dismal picture. Even after re·organisation, the 
Divi.ion incurred a 108s of Rs. 177.65 lakhs during the five years from 
1983-84 to 1987-88. The heavy losses of the ATT have been attributed to the 
Transport wing of the Division, each unit of which is incurring a loss while 
the Travel Agency Win~ iR stated to be doing well. The loss pcr kilometre on 
operation of ITOe's vehicles during 1987-88 was Rs 2AS for Ambassador 
carl, RI 4.12 for Mercedez cars and Rs. 1.93 for coaches. The Committee 
wero given to understand rh&t the Transport units of ITDC are rqnning into 
108105 due to its inability to compete with small operators bccaule itj wage 
coati and over· heads are higher than the small operators. ITDC is, therefore, 
planning to progressively pull out of the transport business. However, to the 
Committee, the actual reuons for the continuous losses appear to be mis-
managment and lack of control and even lack of commercial prudence as 
brou.bt out in the succeeding paragraphs. 

Rep" of the GOyernmeDt 

ITDC'. Transport Division was formed to meet the transportation needs 
of tourists in emerging tourist destinations. It was recognised at the time, 
that ITDC's role waS one of a palh finder and that it would withdraw when 
private operators entered the business. Consequently, nine Transport Units 
bue been closed in !lta8e~ since 1983. Whl!rcas ITDC plans a further reduc-
tion in its fleet in the coming years, it will retain a hard cor~ of approximately 
50 vehicles at locations where commercial viahility oftbe transport operatioos 
can be allured. 

Consequent upon the Division baving entered the travel business in may 
1983, losses have been reduced from approximately Rs. 47 lakhs in 1986-87 
to approlimately RI. 27 lakhs in 1981-88 in 1988-89, the Division made a 
profit or Rs. 47.97 lakhs and a profit of Rs 53.0' lakh. is eltimated in 
1989-90. 

[Ministry of Commerce and Tourism (Department of Tourism) 
O. M. No. 8/1U/87-PSU (T)-Vol. II dated 22 Jan. 19>,6J 
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Recommendation No. 16. Para No. 3.28 

The Committee wish to point out that one of the reaSOnS for c1olur.~ ,.r 
9 tranlport units since the rectructuring of ATT has admittedly been due to 
lack of effective control from the Headquarters or from the Regional Office!l. 
The fleet to staff ratio in the A~hok Travels and Tours increased from I = 1.7 
at the end of 1981-83 to I: ~.2 at the cnd of J987-88 which obvioully 

'countributed to the rise in Wrigc cost per vehicle which could have been 
avoidr-d had there been proper redeployment of manpower. The Committee 
tberrfore. recommend that in future whenever the Ikel strength at a unit Is 
reduced, tbestnff should he redeployed in other transport units or in other 
Divisions of the Corporation. Norms should he l!lid down for flf:et to staff 
ratio and it should be adhered to. 

Reply of the Government 

Tbe norm for fleet to Itaff ratio is 1 : 11. Againstt his as on I Apr. 8', 
the .fleet to staff ratio is I : 3.2. 

In this connection it may be stated that ITDC's Transport Divilion 
(pre.colly forms part of the Ashok Travels and Tours) was formed to meet 
the tran!lportation nreds of the tourists in emerging tourist destination and 
ITDC's role was at that time recognised as one of a path finder and that it 
would withdraw when private operators ('ntered the husiness; consequently 
ITDe closed nine transport units in stages since 1983. ITDC plans furiber 
reduction ill its fleet nnd will finally retain a hardcore of approlimmately ~O 
vehicles at locations where commercial viability of transport operations can 
be alsured. Thus against a planned fleet of 50 vehiclel, the manpower 
required by ITDe would be 85 as per the norm of fleet to staff ratio of 
I : l. 7. It will take several years to relocate the surplus staff in ITDC's other 
businesl functions (overmanned at present), and therefore, wilJ really 
materialil': from natural wllstage i.e. retirements/resignations and earlier 
retirernen tJ. 

IMinistry of Commerce and Tourism (Department of Tourism) 
O.M. No.81l3187 PSU (T) -Vol. 1/ dated 22 Jan. 90] 

COIlllMDts of the Committee 

(PleaRe Ree Para 24 of Chapter I of the Report) 



Reeommeadatioa No. 24. p., ~o. 4.41 & 4.42 

The Committee received a number of complaints alalnst Sbri O.N. 
Verma. at present senior Vicc-pro.id~nt <Coordination aacl ~'IODnel) in 
(TOC, some of which are of n. serious ftIlturo inoludiag complaints JIOp,di ... 
victimisation of officers. showina favouriti.m la recruitmeat ancl promotioDI. 
Ihielding some official by using bis inftue.oo. dr,win, of uea .. boulo "Dt tty 
producing fal8c house rent dec:laratione etc. Tho CommittGo dp not .lab to 10 
into each of these allegations. They bave refer"d thee CIOmp_lna. w 'Ile 
Ministry of Civil Aviation and Tourilm. K,opiQI ,n "i." tit. gravity 01 Uae 
char~es and the 8enior polition beld by tho omc.r. u.~ OaauBiU ....... ,h.t it 
WGuid be in the overall interelt of ITDC to hold aD ind~pendo8' CDquiry 
into the allegations. they would like &0 be appri,04 of tbo roaulal of '''0 
enquiry. 

The Committee note that before relortina to direct recruitment through for th 
post of Vice Prt'sident (A.hok 1'ravel and Tou"), Government/BPE were to 
he reque<;ted to sponlor namel for appointment on deputation basil or on 
transfcr from other undertakings a8 provided in the Recruitment. Promotion 
and Seniority Rules of ITOe. From the perusal of tbe r-ocordl furnished to 
the Committee, they are surprised at the noting recorded by the then Vice 
President (Shri O. N. Verma) presuming that it was unlikely tbat tlley would 
be able to get a suitable incumbent from Government OD deputation bavia, 
the requisite qualifications. While proposing the con8titution oISelec:tion 
Committee he, in his note, lubmitted to the Manngin. Director did not Ivon 
mention that the Rules 01 ITDC provided for inclu.ion of the B"S represen-
tative in the Selection Committee for selection to tbe poIt of Vice President. 
As a result no BPa representative was associated witb the Selection 
Committee. The Committee have separately exprcsaed their displealure over 
the composition of the Selection Committee and tbe selection made to the 
post. 

Rep11 of tile GoYlr ....... 
The Ministry of Civil Aviation and Toudlm have fD4dt a c~SiaI 

enquiry in the matter relating to the various allegations againlt Sb" Q.N. VQ~ 
after obtaining the rdevant files from the ITOC. None of the alleaationl 
against Shri Verma was proved. 

As reaards recruitment/conltitution of the selection committee for tbe 
post of VP(ATT) the position is explained below:-

( I) that the lTDC'1 travel agency was started primarily ror lcourin, tbee 
bulinesl for itt botell; 
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(21 that tbe post of V, tArt' was multi·dimensional and related to 
transport, travel, worksbop for repairs and maintenance of vehicles, 
marketing and hottls; 

(3) that in view of the above. it was felt that a press advertisement 
would make it possible to have a broad based selection; 

(4) that the internal candidates. who applied for the post were given 
opportunity for selection: 

(54 that tbe association of a DPE representative was Dot considered 
necessary keeping in view the Government guidelines issued In 
September 1981; and 

(6' that the Selection Comittee, as constituted by the competent 
authority (i.e. ITDC Boardl aimed at s~l~c~illg a suitabh.: peraon, 
included one of the top executives (Shri Ram Kobli) in the Travel 
lndll~try of'tbe country as a co-opted Member. 

[Ministry of Commerce, and Tourism (Department of Tourism) 
O. M. No8! J J/87-PSU (T) Vol. [fOaled 22 Jan. 90] 

Comments of tbe Committee 

(PLas'~ see Para 27 of Chapter I of the Report) 

Recommendation No. 30 (Para No. 4.48 

The Committee observe that out of the 16 Cdses where CBr report WIlS 

received during 1977-78 to 1987'88, in 6 cases involving 80 officers, lower 
penalty than that recommended by CDI was imposed. Imposition of lower 
penalty is being justified on the plea that tbe individual concerned is not 
given an opportuntly of explanation before CBI. After receipt of the COl 
report a departmental enquiry is held where the individual is givell an 
opportunity to explain his case. Based on this enquiry, the final action is 
taken. Thc pOW<!r of Imposition of any penalty vests in the appointing authority 
Itowever, the COl'Drnlttee taH tu uhderitand how, of the 8 officers concerned, 
4 were exonerated while 3 were just issued warning letters when the cm had 
recommended major pehatty il~inst aU of them. The Committl:e Ilrt! of the 
view that since CBI is the top central investigating agency, its recommenda_ 
tion have to be given due weightage, The Committee regret to note the 
manner I a which recommendations of CBI have been almost ignored by 
ITDC. The Committee. therefore, recommend that (acts of each such case 
where disciplinary authority decides ultimately to lower down the penalty 
recommonded by CBI. should be put forward before the Hoard in the rt:l'tJlar 
moetin8s and decision be taken thereafter with the concurrence of the Board. 



Reply of tbe Governmeat 

to relatioo to the r~commcnuation of placing before tho Board the facts 
of tbe matters where Disciplinary Authority decidt:s to lower down tho 
penalty (in cases investigated by CBl) and taking of decisions with the 
concurrence of the Board. it may be stated as follows: 

(a) tbat the ITOC has its own Conduct Discipline and Appeal Rulos/ 
Standing Orders, whurein the Disciplinary(Appellant Autbority 
have been defined in respect of various categories of employeer.; tbat 
the concerned Disciplinary/Appellunt Authority have to oxercise 
their mind in awarding punishment to t:mployees on the basis of tbe 
findings of the Enquiry Otticer; 

(b) that the COl makes recommendations for IOitiatlO8 disciplinary 
action and issue of charge-shcet eitber for major penalty action or 
for minor penalty action and does Dot recommend imposition of 
penalty; 

(c) that tht: rccommcndutiolls of the CHI with regard to initiating of 
disciplinary action is adhered to in the lTDC. The imposition of the 
penalty on the delinquent officer is dccided on the basis 01 proven 
charges. taking into account the gravity of the misconduct on tbe 
part of the employees and this decision has to be based on his 
independent aS8cSIment and cannot be influenced by any other 
authority/agency; and hence taking of decision in such matters with 
the conourrence of the Hoard would be violative of the principle of 
natural justice aDd bad in law. 

[Ministry of Commerce and Tourism (Department of Tourism) 
n. M. No. 8/lJ3/87-PSU(T}-Vo/. 1J datcd 22 Jan. 90] 

CommeDts or tbe Committee 

(Please see Para 33 of Chapter I of the Report) 



RBCOMMENDATIONS IN RESPECT OF WHICH fINAL 
REPLIES OF GOVERNMENT ARE STILL A WAITBD' 

Recommeadatloa No. 19, Para No. 3.31 

,r 

In anorher case. the Bombay unit of the ATT entered into a contact wilh 
MIs. Cresl Hoteta Limited for marketing their 15 Merccdez Benz cara for 
minimum guranteed businesl of Rs. 2.75 lakhs'per montb. MIs. Creat Hotels 
were to get 15% commission (Ialer revised to 25%) on the bUliness generated 
MIs. Yours Travels Limited were authorised to act as operating agents on 
behalf of MI •. Crest Hotels Limited. Here again MIs. Yours Travellj tinJited 
started claiming Proportionate deductions whan the car. drivers were ~t 
·available to them in full strength of 15 round the clock. The party stopped 
making advance· payment of guaranteed amouBt of Rs. 2.75' lakhs.les. 
discount/commission. Upto May. 1985 the 'amount in default 5hot up toR,. 
12.61 lakhs when the contract was terminated. The oivH suit filed by I:rDC; 
in November. 1985 for recovery of Rs. 1357 lakhs plus 20% interest ill 
reported to be pending in court. In Committee'li vjew both tbese contract. 
lacked commercial prudence which have resulted u.ot only in protracted 
litigations and undu~ embaraSlment to the Corporation but tnight &Iso result 
in avoidable payments running into lakhs 0 r\lpees. The Committee hope 
that in future at least care shall be exercised in U'amine the term~ of lAc 
contract and the same shall be WlIrded in more precise terms. The Committee 
would like to be informed of the court's decision on tbe civi,l suit filed by 
ITDC. 

.Reply of tbeGover.-neat 

mhe contract with MIs. Crest Hotels Ltd for marketing 15 Mereedl!s Benz 
cars was done keeping in view the prevailing commercial environment and to 
ensure tbe marketing of 15 M. B cars for a guaranteed business of Rs. 2.75 
lakhs a month which waS critical at that point a'l this would add to the 
financial Aiability of the loosing Bombay Unit and turn it into profit; which 
in fact it did. 

mhe present Management of the JwDC has laid down a directive: to 
ensure that contracts with outside parties entered into by the JWDC will be 
vetted by the Legal Department and the Finance and Account!!.· 

S3 . '\ ,.)/ 

'. ~.~ 

.,Of 



As <Mited. tB~ co'dunitttJe .. in be ittformed of the oourts decitioh of the 
civil luit fttei by ttbc .... '1ttt Mis. Crett Boleti Ltd. 

[Ministry ot Commerce and tourism thepartmeDt of Tourism) 
O. M. Mo. S/113/S7-PSU (n Vol. II dated 22 JdII. 90] 

RteoIBIDeMa ..... No. 33. PaI1l No. 5.ZS 

The CGmmittce note that IfOC bat been T1\anaging certain properti~B 

011 '*hlt( of tllt ~Irtmtht of Tontistn. Il wail lIecided in December. 1985 
thlt ITDe .tteft bt reimbursed by tile Department of Tourism thtl losses as 
"If as o\'WhtJads and m110.ment rt:mllmr-dtion of the properties man.ged 
by it Ott ~bA1f df fht O~tnnetlt "ptO 31 March. 1985 which would he 
!nate«! a'S the cut-orr date ~ince the imRs suffered hy ITDC were accounted 
tor 'by ft Otrly till tbl't datt. N'o losses rrom 1.4.1985 onward are ~d be 
fdlbbntled .~, ,ht Oeptlttment on acco\!nt of these properties. However the 
Committee kee "ij reat6n why the Corporation sltould not be reimhursed the 
'rtslJels .uftertid by it ·Oft mt.1'Ilstn. these p'roperties wbich amounted 10 Rs. 37 
MM ~ r98~'8'6 t~ 1987·88. 1ney de'S in thill the mattrt regarding 
"b'ftrs~m bflossel trlcurred by the c()rporttlon after MaJ"dh. '985 should 
~ ",-eOh!ltCtrittd .Ft~t obtahling Ihe necessary details from the O;rporaUon lOo 
tbl\ lme, h!! t 'commercm" orgUldlBtion dots not have to,suWer tosses on 
ai:x:tWl1lt 'or pri)per\tta bl:ing tDilnaked by it on bebalf of the Department of 
Tourilm 

The matter is under consideration of the Government. 

[M;nistry of Commerce and Tourism (Department of Tourism) 
O. M. No. 8/1l3/87-PSU (T) Vol. II dated 22nti January 1990] 

Recommend.tion No. 34, Para No. 5.26 

arbe Committee find that out of a lurn of Rs. t99·48 lakhs reimbursable 
to ITDC in respect Gr IOllel, managerial remuneration and overheads on 
account of tbese propertirl. RI. 100.75 lakhs have since been lanctioned, 
wbile tbe matter rOlardinl reimbunement of the remaining Rs. 98.73 lakhs 
al .110 the capital expenditure incurred on thele properties upto 31.3.1985 is 
.till pendia, with the Government. Now that the necessary verifigation has 



been complt"ted, the Committee de~jre the Government to ~ proce .. SOIDQ tile 
queu(qq 9{ ~.m.t\Ur.i"mc.n' ~{ ,~" {-e",~i~~. ,~~ M~" " .. ,~ beeD 
decided to reimburse the lQli~t. qa,".aC(~l Kmuneratlon and oycrbeadl 
incurred by ITDC upto 31 3.1985, 

Repl, of tbe GOYer .... t 

The matter is under consideration of tbo GoYernment. 

[Ministry of Commerce and Tourism (Department o( Tourism) 
0, M. No, 8/113/87-PSU (T) Vo\. II dated 22nd January 19~O) 

NEW DELHI; 
August 22, 1990 
31 Sravana. 1912 (S) 

~ASUQ'B ACHAIUA 
CluWmIIII. 

Commlilee on Public Underlilk .. " 



APPENDD: 

J'. "~ '/IM"'t~' of til, 4th ""In, of tltt Comml" •• on Public U"d,rtaklng, 
Ittld Oil Rind JUnt, 1990. 

The Committee lat from 15.00 h .... to 16.30 hrl. 

FRESBNT 

Shri Basudeb Acharia-Chairman 
J • 

2. Shri Manoraojao Bhakta 
3. Shrl Naraingh Rao Dhlit 
' .... Shri R. Muthiah 

,. ,Sbri &rpal Singh Paowar 
6. Dr. A. IC.. Patel 

1. Shrl V. Sreeoivasa Praaad 
8. Shri Kalpnath Rai 
9. Shri Rajdev Siogh 

10. Shri R. Surender Reddy 

11. Shri Oaulat Ram Saran 

11. Prof. Saif·ud-dio Soz 
II. Sbri Piyul Tiraky 

MEMBERS 

.... Shri Hukumdeo Narayan Yadav 
15. Sbri Dipco Ghosh 
16. Sbri Pramod Mabajao 

1'. Sbri Syed Sibley Razi 
la. Dr. O. Vijaya Mohan Reddy 
19. Prof. Cbandrelh p. Thakur 

56 
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SECRETARIAT 

I. Shri R. D. Sharma-Joint Secretary 
!. Sbri S. N. Baoerjee-D~puty Secretary 
3. Smt P. K. Sandhu-Under S~cretary 
4. Shri N. M. Jain-Untier Secretary 

The Committee considered and adopted the draft Report on Ac liOD 

Taken by Government on the recommendation. contained in tbo 6 •• t report 
of Committee on Public Undertakings (1989-U O) on India Tourism Develop-
ment Corporation Limited. The Committee also authorised the Chairman to 
finalise tbe Report on tbe basis of factual verification by the Ministry of 
Commerce Ilnd Tourism (Department of Tourism) and I1ne aod to present 
tbe same to Parliament. 

•• •• •• • • 
The Commltt~e then adjourned 
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APPENDlXD 

Minutes of the 7th sitting of Committee on Public Undertaking, heM 
on 8 ..4Uglllt, 1990 

The Committ~e sat from 15.00 hrs. to 16.30 bra. 

PRB8BNT 

Shri Basudeh Acbaria-Chaumon 

MEMBERS 

Shri Manoranjan Bhakta 

Sbri Narsingh Rao Dixit 
Shri Bal Oopal Mishrd 
Sbri R. Muthiab 
Dr. A. K. patel 
Shri Piyus Tiraky 
Shri Hukumdeo Narayan Yadav 
Sbri Dipen Gbosh 

Prof. Chandresh p. Thakur 

SBCItBTAlUAT 

1. Shri R. L. L. OuheY'-Jo/nt Secretary 
2. Smt. P. K. Slndhu-Under Secretary 
3. Shri N. M. Jain-Under Secretary 

Office of the Comptroller and Auditor General or India 

Shri K. S. Menon-Member Secretary, Audit Board 

The Committee reconsidered the reply of Governmenllo tbc reeommen. 
dation at S. No. 24 (paragraphs 4.41 & 4.42) contained in the 6lat Report of 
Committee on Puhlic lTndertakings ( 1989·90) on India Tourilm DovcloplIICIQt 
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Corporation and decided that the reply may not be accepted and put in 
Chapter IV. It wal allo decided that the recommendlltion regarding holding 
an independent enquiry againlt Shri o. N. Verma may again be reiterated 
with the Stipulation that an enquiry by the Central Vigilance Commission 
which is an independent body may be conducted and report conveyed to the 
Committee. 

•• •• •• • • 
.t. The Committee authorised the Chairman to finalise the Reports on the 

ha!lis of factual verification by the concerned Ministry/Undertaking and 
Audit and to present the same to Parliament. 

TM Committee then adjourned 
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II. 

III. 

APPENDIX III 

(Vide Paragraph 3 of the Introduction) 

An/yttb 0/ ..fellon taken by Gove"""ent M ,Ire nCCIfmD.,_",s 
ctmtabted In 1M 6/n Rqorl of tlte Com_tie. M Pflblic 

Untlerta/tl1fK$ (EI,,,,,, Lok Sabha) 011 IIIdM Tour/1m 
Dnelopment Corporation Limited. 

Total number of recommenda'ions .................................. 34 

Recommendations that have beCln accClpted by the 
Government (Vide recommendations at 81. Nos. 3, 4. 
6-11, 13. 17, 18, :0,27.29, 3) and 32) ............................ 17 

Percentage to total ........................ - ........................... SO% 

Recommendations which the Committee do not desire 
to pursue in view of GovClrnment'. reply (Vide 
recommendations at SI. NOl. 11-23. 2S and ,,6) .............. !5 

Percentage to total ................................................... 14.7% 

IV. Recommendations in respect of which replies of 
Government have Dot been accepted by tbe Committee 
(Vide recommendations at 81. NOl. ),2. 5, 12, 14. 15, 
16, 24 and 30) ............................................................... 9 

Percentage to total ................................................ ... 26.S" 

V. Recommendations in respect of which final teplies of 
Government are still awaited (Vide recommendatioDs at 
SI. NOI. 19, 33 and 34) .. · .. · ........... · .................................. 3 

Percentage to total ..................................................... 8.8" 
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